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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

OA NO. 297 OF 2023

IN THE MATTER OF:

NAKUL KAPOOR «.APPLICANT
VERSUS
DELHI POLLUTION CONTROL COMMITTEE & ORS.
-.RESPONDENTS
REPLY ON BEHALF OF THE RESPONDENT NO. 6 IN

RESPONSE TO THE APPLICATION DATED 03.02.2023
FILED BY THE APPLICANT

The Respondent No. 6 above named;
MOST RESPECTFULLY SHOWETH:
PRELIMINARY SUBMISSIONS/ OBJECTIONS:

1. That the Respondent No. 6 is a private limited company
incorporated and existing under the provisions of The
Companies Act, 2013. Mr. Lokesh Kr. Gupta has been duly
authorized, vide Board Resolution dated 10.05.2024, to

W sign, verify and file the present Reply on behalf of the

Respondent No. 6 and swear the affidavit in support thereof.
Mr. Lokesh Kr. Gupta is fully conversant with the facts and

o circumstances of the present case on the basis of records
Wy I
LY maintained by the Respondent No. 6 and even otherwise, in

as much as, Mr. Lokesh Kr. Gupta has been looking after

R



' x"‘---‘Reglstratlon No. 10,826, in Book No. 1, Volume No. 8,773,

‘/1
60
Resolution dated 10.05.2024 are annexed herewith as

Annexure-R1.

That the entire immovable property bearing No. 2-B, Goela
Lane, Under Hill Road, Civil Lines, Delhi-110054 (“said
property”), was mortgaged with Religare Finvest Ltd., on
05.01.2011.

That the Respondent No. 6 had been held entitled to and had
been allocated built-up portion admeasuring around 1500
square yards, situated at immovable property bearing No. 2-
B, Goela Lane, Under Hill Road, Civil Lines, Delhi-110054,
in terms of Judgment and Decree dated 04.01.2021, passed
by the Hon’ble High Court of Delhi at New Delhi, in
CS(0S) 416/ 2020.

That the Judgment and Decree dated 04.01.2021, passed by
the Hon’ble High Court of Delhi at New Delhi, in CS(OS)
416/ 2020, was registered before the Office of the Sub-
Registrar-I, New Delhi, on 12.11.2021, as Document/

That the Respondent No. 6 deposited a sum of Rs.
6,55,23,319/-, with Religare Finvest Ltd., in terms of the
Judgment and Decree dated 04.01.2021, passed by the
Hon’ble High Court of Delhi at New Delhi, in CS{(OS) 416/
2020. Religare Finvest Ltd. upon receipt of the entire

outstanding loan amount, issued a No-Dues Letter dated
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27.08.2021 and released the mortgage on the said property.
True Copy of the No-Dues Letter dated 27.08.2021 is

annexed herewith as Annexure-R3.

6. That the Respondent No. 6 had come in possession of the
said property on as is what is whatever is basis. The two (2)
borewells, which were previously existing at the said
property, were sealed by the Office of the Sub-Divisional
Magistrate, Civil Lines, on/ around 02.11.2023. The seals
affixed by the Office of the Sub-Divisional Magistrate, Civil
Lines, on the two (2) borewells were kept intact at all
material times and were not removed by the Respondent No.

6 at any point of time whatsoever.

7. That Show-Cause Notice dated 11.12.2023, was issued by
the Respondent No. 1, thereby levying Environmental
Compensation of Rs. 90,000/-. In this Show-Cause Notice
dated 11.12.2023 it was wrongly alleged that there were/ are
three (3) borewells at the said property. True Copy of the
Show-Cause Notice dated 11.12.2023 is annexed herewith

as Annexure-R4.

8. That in order to carry out scrupulous compliance of the

ZZC%/ 15.04.2024 is annexed herewith as Annexure-R5.

\Q\s::.,ﬁi; e Copy of the Demand Draft dated 15.04.2024 is

annexed herewith as Annexure-R6.



10.

11.

e

That in/ around the first week of April, 2024, there was an
attempt by some anti-social elements to steal the two (2)
borewells from the said property since there was/ is no

proper gate installed at the said property.

That the Office of the Sub-Divisional Magistrate, Civil
Lines, re-sealed the two (2) borewells existing at the said
property, on/ around 12.04.2024. The seals affixed by the
Office of the Sub-Divisional Magistrate, Civil Lines, on the
two (2) borewells are kept intact as on the date of filing of
the present Reply. Original Photographs taken on
10.05.2024 of the two (2) borewells are annexed herewith
as Annexure-R7. Original Newspaper dated 10.05.2024 is

annexed herewith as Annexure-RS8.

That Show-Cause Notice dated 20.04.2024 was issued by
the Office of the Sub-Divisional Magistrate, Civil Lines,

That Reply dated 22.04.2024 was submitted with the Office
of the Sub-Divisional Magistrate, Civil Lines, thereby

stating that there was an attempt to steal the borewells from
the said property since there was no proper gate installed at
the said property. In this Reply dated 22.04.2024 it was/ is
undertaken that the borewells at the said property shall not
be used. True Copy of the Reply dated 22.04.2024 is

annexed herewith as Annexure-R10.
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13. That the two (2) borewells at the said property are lying
sealed, as on the date of filing of the present Reply, as well
as the seals affixed thereupon, by the Office of the Sub-
Divisional Magistrate, Civil Lines, are also intact. The
Respondent No. 6 undertakes to keep the two (2) borewells

in sealed condition subject to further or other orders.

14.  That there is no other or third borewell at the said property
and inadvertently, the motor pump at the said property
which is being used to pump out water from the
underground tank has been mistook for a third borewell.
Original Photographs taken on 10.05.2024 of the motor

pump are annexed herewith as Annexure-R11.

15.  That there is no attempt on part of the Respondent No. 6 to
run the two (2) borewells to draw ground water and the
Respondent No. 1 has, even otherwise, taken appropriate
remedial action, in accordance with law and as such, the
present Application ought to be dismissed/ disposed-off by
this Hon’ble Tribunal.

PARAWISE REPLY ON MERITS:

1. That the contents of Para No. 1 of the Application under

re wrong, false and vexatious and thus denied, save
h‘E\Lts specifically admitted hereunder. It is wrong, false
\ ?Igéﬁievous to allege that the Applicant is an aggrieved
5 %gsgyls wrong, false and mischievous to allege that the
g W _.._."‘.z_'&pp}_i »4nt works with various NGOs for the environment. It
I is wrong, false and mischievous to allege that the Applicant

planted hundreds of plants in Delhi or various other states.
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2. That the contents of Para No. 2 of the Application under
reply are wrong, false and vexatious and thus denied, save

for what is specifically admitted hereunder.

a)  That the contents of Para No. 2(a) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted
hereunder. It is wrong, false and mischievous to allege
that the Applicant, on 04.12.2022, visited Civil Lines
area, to search for a site for plantation. It is wrong,
false and mischievous to allege that water was coming
from the pipe and flushing in the sewer. It is wrong,
false and mischievous to allege that there is wastage
of water. It is wrong, false and mischievous to allege
that the Applicant entered the said property with the
intent to ascertain the source of water. It is wrong,
false and mischievous to allege that water was/ is

flushing out for last two months. It is wrong, false and

mischievous to allege that the water is coming out

{ T D
v\ﬁ A V).
RASTAL BINGH

" / Tiz Hazar Caurt {Doih;
eed. No. 19757

\ -\ EAdiry Date
-,,:'; s \,\’3?03!2025

from the stones present underneath. It is wrong, false
and mischievous to allege that the person alleged that
it takes four (4) months to extract water from the site.
It is wrong, false and mischievous to allege that any
TR water is being extracted from the ground at the said
property as on the date of filing of the present Reply.
It is wrong, false and mischievous to allege that there
was/ is any harm to any tree at the said property. It is
wrong, false and mischievous to allege that there is
any arbitrary or illegal activity ongoing at the said

property.
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b)  That the contents of Para No. 2(b) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted
hereunder. It is wrong, false and mischievous to allege
that there is any digging site at the said property. It is
wrong, false and mischievous to allege that water is
coming out from the stones underneath the site from
last more than two (2) months. It is wrong, false and
mischievous to allege that the water of lakes situated
in Kamla Nehru Ridge/ Bonta is the source of the
water underneath the said property. It is wrong, false
and mischievous to allege that the water level of the

lakes is going drastically low.

c}  That the contents of Para No. 2(c) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted

hereunder. The contents of the Complaint dated
05.12.2022 are denied.

d)  That the contents of Para No. 2(d) of the Application

der reply are wrong, false and vexatious and thus

'%tt the Respondent No. 6 is excavating on the said

¥ ,p,rgé’;;erty for construction of the basement without
e op M . . .
permission. It is wrong, false and mischievous to

allege that the Respondent No. 6 is illegally extracting
groundwater from the said property and flushing out

the same in the sewer. It is wrong, false and
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h)
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mischievous to allege that the Respondent No. 6 has
been illegally extracting the groundwater from past

six (6) months.

That the contents of Para No. 2(e) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted
hereunder. It is wrong, false and mischievous to allege
that the Respondent No. 6 is still illegally extracting

the groundwater and flushing the same into the drain.

That the contents of Para No. 2(f) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted
hereunder. It is wrong, false and mischievous to allege
that there was/ is illegal extraction of ground water or

flushing of extracted ground water in the sewer.

That the contents of Para No. 2(g) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted
hereunder. It is wrong, faise and mischievous to allege
that water is being drawn out of the said property. It is
wrong, false and mischievous to allege that loss to

natural resource has been caused.

That the contents of Para No. 2(h) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted

hereunder. It is wrong, false and mischievous to allege



that the act of Respondent No. 6 has resulted in

wastage of natural resource.

1) That the contents of Para No. 2(i) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted
hereunder. It is wrong, false and mischievous to allege
that the alleged act committed by Respondent No. 6 is
for its personal gain without paying heed to the good

of the society.

1) That the contents of Para No. 2(j) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted
hereunder. It is wrong, false and mischievous to allege
that the alleged act committed by Respondent No. 6 is

putting the natural resources at stake.

k)  That the contents of Para No. 2(k) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted

hereunder. It is wrong, false and mischievous to allege

hat any cause of action has ever arisen in favor of the
~Applicant and/ or any cause of action is subsisting or
¢gpntinuing in favor of the Applicant, as falsely alleged
on any dates/ events as mentioned in the Para No. 2(k)

under reply.

PARAWISE REPLY TO GROUNDS:

3. That the contents of Para No. 3 of the Application under
reply are wrong, false and vexatious and thus denied, save

for what is specifically admitted hereunder.
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a)  That the contents of Para No. 3(a) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted
hereunder. It is wrong, false and mischievous to allege
that the Respondent No. 6 is excavating the land
without permission. It is wrong, false and mischievous
to allege that the Respondent No. 6 is illegally
extracting the ground water from the said property and

flushing out the same in the sewer.

b)  That the contents of Para No. 3(b) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted
hereunder. It is wrong, false and vexatious to allege
that the water is still continuing to be flushed into the

drain.

¢)  That the contents of Para No. 3(c) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted

hereunder. It is wrong, false and vexatious to allege

hat the contents of Para No. 3(d) of the Application
under reply are wrong, false and vexatious and thus
denied, save for what is specifically admitted
hereunder. It is wrong, false and vexatious to allege
that the act committed by Respondent No. 6 is putting

the natural resource at stake.
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That in the above noted circumstances, it shall be in the interest of

PRAYER:

justice that this Hon’ble Tribunal may be pleased to:

(a) Pass an appropriate order thereby dismissing or disposing-

off the Application under reply; and

(b)  Pass any other and further order(s) as this Hon’ble Tribunal

may deem fit and proper in the facts and circumstances of

the present case. For SHRI VINAYAK INF L/TB
(-7 e
Director

SPONDENT NO. 6

RO ;oo

SIDDHARTH ARORA

ADVOCATE

C-24, GREATER KAILASH ENCLAVE-I,

NEW DELHI-110048.

PLACE: DELHI MOBILE: +91-9839211111
DATED: 12[0S / 2024  ENROLLMENT NO. D-1402/2016
EMAIL: siddhartharora@live.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
OA NO. 297 OF 2023
IN THE MATTER OF:
NAKUL KAPOOR ..APPLICANT
VERSUS
DELHI POLLUTION CONTROL COMMITTEE & ORS.
«RESPONDENTS
AFFIDAVIT

I, Lokesh Kr. Gupta, S/o. Late Mr. R. K. Gupta, R/o. 110/6,

Banarasi Das Estate, Timarpur, Delhi-110009, aged about 43

years, do hereby solemnly affirm and declare as under:

1.  ThatI am the Director of the Respondent No. 6 in the above
case and am well conversant with the facts of the case and
am competent to swear the present affidavit.

Z That the contents of the accompanying Reply have been
drafted by my Counsel under my instructions and the
contents thereof have been read over and understood by me
and the same are true to my knowledge and also based on

repaeds and the same may kindly be read as a part of this
eﬁfrdawt elng not repeated herein for the sake of brevity.
|
‘Tléhat the above are my true and correct statements. [
EPONE T

V Director
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VERIFICATION: -

Verified at Delhi on this ]Z'%day of May, 2024, that the contents
of the above affidavit are true to the best of my knowledge and
belief and also based on records, nothing material has been

concealed therefrom and no part thereof is false.

For SHRU wnmxﬁﬂ#\m%\h@}

1/ A
(A ?
@(} DEPON , T Director

E1 2 MAY Jps

eSTED

RAJPAL SINCH,
Tis Hazari Court (Dethi)
ey Mo, 19757
Pyaine Date

ML
ﬂ?;:.

OTARY PUBLIC DELH (INDIA)

NOTAR

Wi
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SHRI VINAYAK INFRALAND PRIVATE LIMITED

CIN: U45200DL2009PTC191070
Registered Address: 6-B, Under Hill Road, Civil Lines, New Delhi-110054.

EXTRACT OF THE RESOLUTION PASSED IN THE BOARD MEETING OF
SHRI VINAYAK INFRALAND PVT. LTD., HELD ON 10.05.2024, AT 11:30 AM,
AT 6-B, UNDER HILL ROAD, CIVIL LINES, NEW DELHI-110054.

AUTHORITY FOR DEALING WITH LEGAL MATTERS

RESOLVED THAT Mr. Lokesh Kr. Gupta, S/o. Late Mr, R. K. Gupta, R/o. 110/6,
Banarasi Das Estate, Timarpur, Delhi-110009, the Director of Shri Vinayak Infraland Pvt.
Ltd. [ “SVIL” ], be and is hereby authorized on behalf of SVIL to deal with legal matters
of SVIL and to institute legal proceeding on behalf of SVIL against any person/ persons/
bodies corporate/ entity/ government authorities etc. and to defend SVIL against any legal
proceeding instituted/ to be instituted by any person/ persons/ bodies corporate/ entity/
government authorities against SVIL including dealing with legal matters for and/ or
against SVIL in respect of any dispute.

FURTHER RESOLVED THAT Mr. Lokesh Kr. Gupta, the Director/ Authorized
Signatory/ Representative of SVIL is hereby authorized to:

1. To institute, file, sign and verify any litigation on behalf of SVIL and to defend,
initiate, pursue, compromise any claim/ suit/ petition/ appeal/ case filed by or
against SVIL in all courts/ authorities/ tribunals viz. Arbitral Tribunal, District
Courts, High Courts, Supreme Court of India, etc., and to sign, verify and file writ
petitions, appeals, complaints, criminal complaints, representations, plaints,
petitions, statement of claims, written statements, applications, affidavits, counter
affidavits, rejoinder affidavits and to represent SVIL in the courts/ authorities/
tribunals, to refer the matter to arbitration, mediation and/ or for conciliation, o
file, pursue, continue and/ or defend execution petitions, to enter into a lawful
compromise in respect of any litigation(s), to deposit and/ or withdraw any money
in any litigation, to depose on behalf of SVIL and to file or withdraw documents
on behalf of SVIL and to receive money in cash and/ or by cheque(s)/ bank
draft(s)/ pay order(s)/ treasury voucher(s) etc., to appoint pleaders, advocates and
to sign the vakalatnama in their favour and to appoint further attorney(s), perokar
etc. to conduct the said cases.

2. To participate in mediation proceedings before any authority/ forum.

3. To enter into any lawful settlement/ agreement in the mediation proceedings or
otherwise.

4, To sign and/ or execute any lawful settlement agreement or any other application,
affidavit, document, bond etc, that may be required to be signed and/ or executed
in this behalf.

Certified True Copy Lj’j For SH {
For HRNuI\}Aj n/t%
O
‘) i

Director

#FRALAND PVT. LTD.

Dirgctor
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=== Al 1ER OF:

IN THE HIGH COURT OF DELHI AT NEW DELHI

CS(0S)NO. 416 gF 2020

HE MATTER OF:

M/8. SHRI VINAYAK INFRALAND PVT. LTD. & ORS.

...PLAINTIFFS

VERSUS

MRS. KUSUM GUPTA & ORS. ..-DEI;ENDANTS
#r M

MEMO OF PARTIES W i

1. M/S. SHRI VINAYAK INFRALAND PRIVATE LIMITED,
(@ company incorporated and existing
under the Indign Companies Act, 1956

through it's Director/ Authorized Representative

office at: 6-C, RACQUET COURT ROAD,
CIVIL LINES, DELHI-110054,
MOBILE: +91.9999996489

EMAIL: svilhomes@gmail,com

- MRS. SAROJ GOYAL,
W/O. MR, PRAMOD GOYAL,
R/O. HOUSE KO, C-3/504,
YAMUNA VIHAR, DELHI-110053.
MOBILE: +91-9810095340
EMAIL: goyallighthouse@gmail.com

3. MRS. REKHA GQVYAL, Sri Vinayek Py, Lid,
W/O. MR. VIPIN GOYAL, L f ﬂw
RfO. HOUSE NO. C-3/504, ;
YAMUNA VIHAR, DELHI-110053,

MOBILE: +91-9810095340

EMAIL: goyallighthouse@gmail.com

Daprtifnd i op True Copy

Erpciecper oA 'r-p.w.[u.ﬂ
LG 3

&un;-._.n-.- o i raae PR Fooox
i Kvas i Sebb

True Copy
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[
- MRS. ANITA GOEL,
W/0. MR, MANOJ GOYAL,
R/0. HOUSE NO. ¢.3 /504,
YAMUNA VIHAR, DELHI-110053.
MOBILE: 9810095340

EMAIL; goyallighthouse@gmail.com
..PLAINTIFFS

VERSUS

- MRS, KUSUM GUPTA,

W/0O. MR. RAJINDER PRASAD GUPTA,
R/0. 13/38, §

HAKTI NAGAR, DELHI-1 10007,
MOBILE: +91-9810197 148
EMAT

L: aparnatace@gmail.com

- MR. RAJINDER PRASAD GUPTA
3/0. LATE MR. RAM KUMAR GUPTA,

R/0O. 13/38, SHAKTI NAGAR, DELHI-110007.
MOBILE: +91-9810197148

EMAIL; aparnalace@gmail,.com

- MR. SUMIT GUPTA,

S/0. MR. RAJINDER PRASAD GUPTA,

R/O. 13/38, SHAKTI NAGAR, DELHI-110007,
MOBILE: +21-9810508090
EMAIL: aparnalace@gmail.com

. Mr. SANDEEP GUPTA,
8/0. MR. RAJINDER PRASAD GUPTA,

R/O. 13/38, SHAKTI NAGAR, DELHI-110007.
MOBILE: +91-9999332013
EMAIL: apamalace@gmail.com

Shvi Vinayak ?mau PVt Lid,
k .ﬁ.{—«-«
. MR. SHIV KUMAR, Authorised Sign,

5/0. LATE MR. S.R. MITTAL,

R/0O. 2592, LAMBI GALI, PUNJARI BASTI,
SUBZ1 MANDI, DELHI-110007.

[ "% I ."g;',
MOBILE: +91-9213927499 }
EMAIL: dmittel1511982@gmail.com £ e
no E‘.‘NM..nmN r’ N
3

True Copy
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6. MR. MUKESH GARG,
$/0. LATE MR. G.S. GARG,
R/0O.61/6, RAMJAS ROAD,
KAROL BAGH, NEW DELHI-110005.
MOBILE: +91-9212189501

EMAIL: mukeshgarg 1965@gmail.com

7. MRS RAJINI GARG,
W/0. MR. MUKESH GARG,
R/0O.61/6, RAMJAS ROAD,
KAROL BAGH, NEW DELHI-110005.
MOBILE: +91-9958837766
EMAIL: mukeshgargl 965@gmail.com

...DEFENDANTS
PLAINTIFFS

THROUGH S,;WM Q—m—
LALIT GUPTA /
ADVOCATE

16, COMMISSIONER’S LANE,
CIVIL LINES, DELHI-110054.
MOBILE: 9810355699
PLACE: DELHI

TEL.NO.23914140 / 23914122
DATED; 071" 12 2e2-2- ENROLLMENT NO.D-803/2000

LAWYER'S CODE:DHCO01576
EMAIL: lgadvocates@gmail.com
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IN THE HIGH COURT OF DELHI AT NEW DELHI
£ CS(08) 41672020
[.A.11R59/2020 (under Order XXXiX Ruic | and 2 CPC)

M/S STIRI VINAYAK INFRALAND PVT. LTD.& ORS..... Plaintiff
Represented by: Mr.Lalit Gupta, Advocate with

Mr Siddharth Arora, Advocate for Pl
1o P4
YCIrsus

MRS KUSUM GURTA & ORS. Defendam

Represented by: Mr.Gaurav Gupta, Advocate for D1 o
DL

Mr.Parv Garg, Advocate for D5 to D7
CORAM:

HON'BLE MS, JUSTICE MUKTA GUPTA

ORDER
Y 4.01.2021

The hearing has been conducted through Video Conferencing.

LA 12021 (under Order XXII Rule 3 CPC by plaintiff Nos. 1 to 4 and
defendant Nos.1ta 7}

1. By ths joint application filed by the plantff Nos | w 4 and
defendant Nos.t to 7, scek decree of suil in terms of the setilement armived at
between the parties before the Delh High Court Mediation and Conetliation
Cenire on 19" Deecmber, 2020,

2. The application 15 duly supported by the alfidavits of the four
plaintiffs and the seven defendants. Application s thus disposed of

deerecing the saitin terms of the seltlement,

e Vinayak, infraland PYL. L.
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Shti Vinayak I

4;\’\

C5(08) 416/2020

1. Platntll Nos. i 10 < and defendant Nos. ! o 7 have cntered inte o

setllement before the Delhi High Court Mediation and Conciliation Centre

on 19" December, 2020 on the fotlowing terms and conditions.-

L. That previoust an Agrecment to Sell dated 01 11 2017 was exceuted
between the Partv No. 5 herein as owner/ selfer and the Party Nos 9
& 10 herem as prospecine purchasers with regard to an area ad-
measuring 80 square yvards out of properny bearing No 2-B, Goela
Lane, Under il Road. Civil Lines, Delhu-110051 However. the
Party Nos 9 & 10 hereto give up ol thewr cluims in the above referre
property bearig No 2-B, Guela Lane, Under HHE Road, Civil Lises,
Delhi-110054, comprising of freehold plot of land admeasuring 1300
square yards, or any part thereof  The Party Nos. 9 & [ do no
clain any vighi, fitle or mierest with regard 1o the above referred
property beariig Na 2-B. Goela Lane, Under Hill Road, Civil Lines
Delhi-1 10434, comprising of freehold plot of land admeasuring Ihir)
square yards, or any part thereof either on the hasis of previowsh
executed dgreement to Sell duted 05 11 2017 or even otherwise In
nutshell, Party Nos 0 & 10 have no right. title, concern or interest
whalsoever with regard to the abave referred property bearing No 2
B, Goela Lane, Under [Hlf Road, Civil Lines, Delhr 110034,
comyprising of frechold plot of land admedsuring 1800 square vurds
or any part thereof
- That previousty an Agreement to Sell dated 25.04 2019 way exeern
hetween the Party No. 3 herein as owner! seller and the Purty Mo |
heremn as prospective purchaser with regard to emire property
bearing Np, 2-B. Goela Lane, Under HHll Road Civil Lines, Pelhi-
110024, comprising of frechold plot of lund admeasiring 1300 squore
yards However, the Pariy No 11 hereto gives up all her claims i the
above referred properly hearing Noo 228, Goela Lone Usder 1l
Road, Covid Luies Detbu-1H053. comprising of frechold plor of fand
achneasuring 1800 square vords. or any part thereof The Parivy Mo
HE does not clain uny vighi, wife or brierest with regard 1o the above
referred property bearing No 2-B. Goely Lone, Under ThiE Rowd,
Crol Lenes Duolhe THHDY comprising of frechold plot of landd
admcasuring 1800 syware vards. or any part thereaf, either on e
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basis of previously executed Agreement to Sell dated 25.04.2619 or

c: even atherwise  In nutshell. Party No. 11 has no right, title, concern

or interest whatsoever with regard (o the above referred property

hearing No. 2-B. Goela Lane, Under 1ill Road, Civil Lines, Delhi-

H0054, comprising of freehold plot of land admeasuring 1800 square
yards, or uny pari thereof.

. That in lieu of the Party Nos. 9, 10 & 11 giving up all their
claimsfrights with regard to above referred entire property bearing
No. 2-B, Goela Lane, Under 11ill Road, Civil Lines, Delhi-110054,
comprising of freehold plot of land admeasuring 1300 square yards
and also in lieu of the Party Nos. 9. 10 & 11 giving up all their
maonetary claims towards entire money paid (il date by Party Nus. 9,
10 & Il 1o Party No. 5 pursuani to Agreemenis fo Sell dated
01.11 2017 and 25 04 2019; the entive buill-up immovable properly
hearing No. B-27. Satyawali Nagor, now also kmown as Satyawali
Colony, Delli-110052, built on frechold plat of land admeasuring
250.84 square meters, shall be owned by Party No.ll as absolute

owner of the said entire butll-up immovable property bearing No. B-
27, Satyawati Nagar, now alse known as Satyawati Colony. Deihi-
110052, built on frechold plot of land admeasuring 250.84 square
meters with all rights of every nature incidental and ancillary thereto.
The ownership of the said entire built-up immovable property bearing
No. B-27, Saiyawati Nagar, now also known as Satyawati Colony,
Dethi-110052, built on frechold plor of land admeasuring 250.84
square melers, is being given o Party No. 11 as per murual consent
berween all the parties hereto and more particularly as per the
request of Party Nos. 5, 6, 9. Ii & 11 The ownership of the said
entire built-up immovable property bearing No. B-27, Satyevati
Nagar, now also known as Satyawati Colony, Delhi-110052, built on
Jreehold plot of land admeasuring 250.84 square meters is being
given (o Party No. 11 an "AS IS WIERE IS WIIATEVER IT IS”
basis. AN original documents of ownership including complete
previeus chain of documents of ownership and other relevan] records
including records of all Ntigaiions, complaints efc. perfaining to this
Satyewati Colony property have already been harnded over by Party
Nos 1o 4 1o Party Nos @ to I and the said Party Nos. 9 to 11 have
thoroughly checked all these records i their own end and have afso
carried oul compleie due diligence with regard io this Satyawati

<hri Vinayakgnfraland Pyt Ltd.
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Colony property and the Pariy Nox. 9 1o 1] are fully satisfied m all
regards  This bult wp immovable property bearing No 827,
Satvawer Nogar, now also known as Sutyawati Colony, Delhi-
HH0032, built on frechotd plot of lond admeasuring 250.84 square
imelers is subject mutter of some litigarions at the moment which have
been clearly menmionsd 1 the Supplementary Agrecment duted
02122020 and the Party Nox Y 1o 1] acknowledve that the said
Party Nos 9 10 11 are fully aware of present staus of all these
litigations being CS (0S) No. 63672009 TR P ¢y Noo 282020 and
FAOWOS) No 6072020, all pending hefore the Hon'ble High Conrt of
Delhi and CS No. 7412018 pending before the Ld Civil Judge North
West District. Rohini Courts, New Dethi Further. it 15 clcarh
understood bemween the parties hereta that there s no injunchion
restraining the Party Nos. | to 4 from selling/ iransferring. dealing
with the saud Satyawati Colony property. Stil further, the Parly Nos
1 to 4 are presently not in physicol possession of this Satvensali
Colony property and therefore only symbolic possession of this
Sarvawatr Coluny property is bemyg handed over by Pariy Nos 110 J
All such litigotions which ure either pending or which mey come wp in
Juture with regard o this Satyawan Colony property shall he pursuce,
defended! continued by Party Nos. 9 to 11 ar all stages and before ull
Courts ai their own cosis. risks, efforts and expenses and in any event.
the Party Nos. 1 1o 4 shall not be responsible for amv Orderes,
Judgmentls )/ Decreeis) thai may he wlimateh passed in ony of such
Titigations. The Pariy No. 11 will he entirled to get evecnted a Salv
Deced in her favour from Parfy Nos | o 4 with regurd to the s
Satyawatt Colony property within one week of the Partv No 3
executing frrevocable General Power of Altorney in foveur of
Dirvectors)/ Nonnnee(s)/ Authorized Representativets) uf the Party
No. I with regord 1o the eliocation of the Party Mo 1 oas per

Coltuboration Agreement duted 19122020 with regard (o the suid
Ciuil Lines property

.

That the parties hereio admit and acknowledye the correctness
legality. enforceabiity ond valuhity of Collaburation Agreement duted
30073019 unet wvo the Supplementary Agreeownt dewedd 02 12 2020
All the parnies further wndertake not o ever dispuie, in any manner
whatsoever, the soid Colluboration dgreement dated 30.07 219 gnd
also the Supplementary Agreement daied 12 12 2020, The Party No |

Shn Vinayak Infraland PvL. Lid.
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and the Party No  § have mutvally modified the terms of the
previously executed Collaboration Agreement dated 30.07.2019 and
also the Supplementary Agreement dated 02.12.2020 as per terms of
the present Setilement Agreement. As such, the Party No.l and the
Party No. 5 have entered into a fresh Collaboration Agreement dated
19.12.2020, terms whereof shall remain binding on them as also their
successors erc. The parties hervefo admit and acknowledge (the
correciness, legelity, enforceubility and wvalidity of Collahoration
Agreenment duted 19.12.2020. Alf the parties further undertcke not fo
ever dispute, in any manner whatsoever, the lerms of the said
Collaboration Agreement dated 19.12 2020 and the parties hereto
also undertake to abide hy all the terms and conditions of the said
Collaboration  Agreement  dated 19122020 Photocopy  of
Collabaraiion Agreement dated 19.12 2020 is annexed herewith as
Annexure-MI
3 That the Party No. 1 shall solely develop and construct the above
referred entire property bearing No. 2-8, Goela Lane, Under Ifill
Road, Civil Lines, Delthi-110034, comprising of freehold plot of land
admeasuring 1800 square yards from ifs own funds and resources.
The Party No | shall develop/construct four Bfocks comprising aof
maximum possible floors / flats in each of these four Blacks on the
said entire properry bearing No. 1-B, Goela Lane, Under Hill Road,
Civil Lines, Delhi-110054 as per the proposed site plan (Annexure-
M2} by utilizing maximim available/permissible FAR. It is hereby
clarified thet the said four Blocks have been shown as Block-A (in
Yellow colour), Biack-B (in Blue colour), Block-C (in Red coiowr) and
Block-D (in Green colour} in the proposed site plan pertaining to the
above referred enfire property bearing No. 2-B, Goela Lane, Under
[l Road, Civil Lines, Delhi-110054, comprising of freehold plot of
land admeasuring 1800 square yards and it is hereby made clear that
this site plan is @ mere proposed site plan and there is no buflding
plan sanctioned by the Municipal Authorities till date. True copy of
praposed site plan pertaining to the entire property bearing No. 2-B,
Goela Tane, Under ITill Road, Civil Lines, Delhi-110054, comprising

of Jrechold plot of land admeasuring 1800 square yards, is annexed
herewith as Annexure- M2,

Shri Vinayak Infraland P, Ltd,
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6. That the Party No 5 shall only be entitled to and has been allocaied
the built-up basement floor. the buili-up ground floor and the buili-up
first floor in Block-1D elongwith proportionate’ undivided rights in the
plot of land underneath to the extent of 16" fegrrvalent to 300 square
yards) out of entire property bearing No. 2-B. Goela Lare. Under {1
Road, Civil Lines. Delhi-1 10034, comprising of frechold plot of land
admeasuring 1800 square yards swithomt any roof rights whatsoever

These buiti-up floors shall be delivered by the Party No. [ 1o Parny
No. 5 in raw form withow anv finishing work 1e. mere bare shell
structure only within o period of two vears to be reckoned from the
dute of gramt of sanctioned building plans by the Municipal
Atthorities. The Party No. § shall not be entitled 10 any rights 1n the
ruaf / terrace of euher Block-1) or env other Blocks A, B or C to he
built ‘develuped on property bearing No. 2-5. Goela Lane, Under 1ill
Road, Civil Lines, Delhi-110054  Apart from this allucanon, the
Party No. 5 shull alsu be entitled 1o a further gross sum of Rs.
4.33.00.000/ tRupees Fowr Crores and Fifty Five Lakh Onlyy which
would be paid by the Party No 1o the Party No. 5 This gross
amount of Ry 1.55,00,800/- tRupees Fowr Crores und Fiftv Frve Lakh
Only; 15 in addition to the total sum of Rs. 96,00.000/- (Rupees Minets
Six Lakh Onlyy which has already been received by the Pariy Mo 3
Jrom the Party No. | as alveady mentioned herenabove TDS on the
entire gross amounl of Rs. 3 31 00,000, (Rupees [ive Crores und
Fifty One Lakh Onlvy would be deducied by Party No. 1 oas per
prevalent stututory rorms/ rofes

7. That the Party No. | shall be entitled 1o and has been allocated the
entire hlt-up Block-A. entire bmtt-up Block-B. entire budi-up Block-
Coand the bult up second flovr alongwith roof derrace sunaied above
the satd buili-up second floor of Block-1D alongwith proportionate
utdivided rights in the plot of land wnderneath 1o the extent of 56"
fequivalent to 1500 square yards) out of entire property hearing No
2-B. Guoela Lane, Under 1M Road, Civil Lines. Deihi-110054
comprisng of freehold plot of land admeasuring 1800 synare vords

& That out of the eantlement. allocanon of the Party No 1, the Party
Nos 2 1o o shall jointly be entuled o the entive buili-np bm‘emw;.'
Slovr and the entrre built-ap ground floor i Block-C of propern:
bearrag No 2B, CGoela Lone. Under Hill Road. (ivil Lines, Defhi-

HOWST without any rights whatsoever m First Floor and’ or Second
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Floor and: or roof terrace floor of the said Block-C. The Party Nos 2
t0 4 shall not be entitled to uny rights in the roof / terrace of either
Block-Cor any other Blocks A. B or D 1o be buili /developed on

property bearing No. 2-B, Goela Lane, Under Hill Road, Civil Lives,
Delhi-110054.

. The Party No. | shall make every possible endeavour to apply for and

abtain sanctioned building plans of property bearing No. 2-B, Goela
Lone, Under [ill Road, Civil Lines, Delhi-110054 as early as
possible. In case any litigation is required io be initiaied against
Municipal Authorities in respeci of obtaining sanctioned building
plans, then the Party No. 1 shall do so at its own cost and resources.
owever, the Party No I shall not be held responsible for the time
consumed towards such litigation and such time spent in litigation
regarding sanctioned building plans shall not be counted towards the
time consumed by the Party No 1 in development of the said Civil
Lines property.
10.That it has been disclosed by the Party Nos. 5 & 6 that vide Loan
Agreement dated 34072010 {Loan Account No.
XMIUDPNGODO16847, Application 113 524785) a home loan facility 1o
the tune of Rs 4.50.00,000/ (Rupees Fowr Crores and Fify Lakh
Only) was previously availed by Party Nos. 5 & 6 from Religare
Housing Develapment Finance Corporation Limited against property
hearing No. 2-B, Goela Lane, Under I1ilf Road, Civil Lines, Dethi-
110054 wherein presently there are some defaults / irregularities. The
Party Nos. 5 & 6 have further disclosed that Religare Ilousing
Development Finance Corporation Limited has alreody initiated
proceedings under the provisions of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security
Interest Aet, 2002 (SARFAESI Act for shori) and S.A. No. 328/2017
Jiled by Party Nos 5 & 6 herein 15 pending before the P.O., DRT-111,
New Delhi, The Party Nos 5 & 6 have further represented that as per
them only an amount of Rs. 1,93,27,897/. is due and payable rowards
the aforesaid llome Loan whereas o higher amount is heing wrongly
claimed by Religare [lousing Development Finance Corporotion
Limited. The Party Nos. 5 & 6 underiake to pay officlear/settle the
said [oan out of the above referred sum of Rs, 4,35.00.000/- fRupees
Four Crores and 19fty Five Lakh Only). In order 1o clear the said
loan, the Party No. ! shall pay an amount up-to Rs. 4,55,00,000/-
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(Rupees Four Croves and Fifiy Five Lakh Oty directlv fo Religore
Housing Development Finance Corporation Lunted for and on behulf
of Party Nos. 5 & 6. However, if the soid loan is setledicloarvd Jor an
ariount less than Rs 433,000,006 {Rupees Four Crores and 1ift,
Five Lakkh Only) then the difference thereof would be paid by the
Party No. | 1 the Party No.s. Still further if the suid loun s
seitledicleared for an amount more than By 4.55,00.000/- fRupees

Four Crores and Fifty Five Lakh Only). then the differcnce thereof

would be patd by the Party Nos. 3& 6. cither SJrom safe of alfocarion

entilement of the Party No 5 under the Collaboranion as aforesaid ar

Jrom their other personal resourcestassets

{L.That the Party No. | shall be entitled to obtain ali origmal dociments
of ownership including previous chain of ariginal documents of
ownership which are presently in custody and possession of Religere
Housing Development Finance Corporation imited fas per List of
original Docuinents provided by Religare Housing Developnient
Finance Corporation  Lamited) and ol other  related origimal
documents periainmg to eniire property bearng No -8, Goela Lane.
Uneler 11ill Road, Crvil Lines, Delhi-110054 comprising of frechold
land admeasuring 1800 square vards, directly from Religare Housing
Development Finance Corporation Linuted and the Party No [ shall
afso be entitled 10 retam all these original docwments with piself
Adeditionaliy, the Party No. | shall aiso be entitied 10 obtom vecut,
peaceful und physical possession of the ennire property hearing Ao 2
B. Goela Lone. Under [l Road, Civid Lises, Delhi-110051
comprising of freehold land udmeasuring 1300 square yards. directly
Jrom Religare Housing Development Finance Corporation Linyted
and the Party No | shall alse be entniled to retam such possession 1o
itself. Photocopy of List of original Documents provided by Religar
Housmg Development Finance Corporation Lunited periainng to the
enlire property bearing Nu. 2 B, Goelu Lane, Under HIT Road. il
pines. Dethi-110034, comprising of jrechold plot of land admeasiring
1800 square yurds. 1s annexed herevith as Annexure-A3.

12 That the Party No. | sholl obian all requusite persussionsisancuons
Jor development/ construciion of cenlire properiy beanng N 28
Goela Lane. Under Hill Road, Civil Lines, Delli-1 10054, comprismg
af frechold land admeasurmg 1800 square vavds from its own

2 oy, efforts ond is,
respurees, effo. Junds, . Infraland Pyt Ltd.
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13 That the Party No. 5 shall execute General Power of Attorneyfies) in

Javour of the Divector(si’ Nominee(s)! Authorized Represeniativels) of
the Party No. | so as to enable the said Party No. | to obtain
sanctioned building plans and deal with afl concerned government
depariments including but not limited to North MCD, Electricily
Depariment, Delhi Jal Board, Archaeological Survey of India, DUAC,
Fire Department, PWDICPWD, Tree Office / Deputy Conservator af
Forests etc. and also 1o represent the Party No. 1 in all litigations/
cowr! cases, either pending or which may come up in future, with
regard (v entire property hearing No 2-B. Goela Lane, Under I1ill
Road. Civil Lines, Delhi-110054, comprising of freehold land
admeasuring 1800 square yards. The Party No. 5 undertakes not fo
revoke and/or cancel this General Power of Attorney(ies) under any
cireumstances whatsoever. These General Fower of Atiorneyfies)
shall be executed within a maximum period af one week from the date
when the present suil hearing CS (OS] No 416/2020 has been finally
decreedidisposed off by the Hon'ble Iigh Court of Delhi.

14 That the Party No. 3 sholl additionally and separately execule vel
another {rrevocable General Power of Altorney in favour of
Director(s)! Nominee(s)/ Aulhorized Representative(s) of the Party
No I so as to enable the said Party No. I fo sell. iransfer, encumber.
use, let oul or otherwise howsnever deal with the aflocation of the
Party No. | as mentioned hereinahove in Clause No. 7. This
Irrevocable General Power of Attorney shall be executed by Party
MNo. 5 within a maximum period of one week from the date when the
dues / loan of Religare Housing Development Finance Corporation
Limited has been clearedisetiled and No Dues Certificate has been
granied hy Religore ousing Development Firance Corporation
Linuted In case, the Party No. 5 fails to execute this Irrevocable
CGeneral Power of Attorney, then the Party No. | shall be entitled to
obtain and get executed such an Irrevocable General Power of
Atiorney under the arders of the Hon'ble High Court of Delhi by filing
execution proceedings through appointmeni of an appropriate Court
Commissioner. A mutually agreed drafi of Irrevocable General
Power of Attorney 1o be executed by Party No. 5 in fovour of
Directorfs)? Nominee(s)! Authorized Representative(s) of the Party
No. 1 is aanexed herewith as Annexure-M4. Additionally, the Parey

Sivi Vinayak infrafand Pvt. Ltd.

) "
. +g CO
ﬁﬁmzﬂm dorttt O ° > Page Taf 18
- umartilt
£ (’ !
i »o TR
B v P13

R R T N A T L U A i S A SO T R S N (T L Y T e e

True Copy




-

No 3 shall also exccre a Will i favour of the Directorts)
Nomiinee(s)/ Authorized Representative(s) of the Party No 1 in
respect of the allocation of the Party No. | as mentivned hereinabove
in Clause No. 7 and the said Will sholl be executed and got registered
by the Party No 3 within a maxmum pertod of one week from e
date when the present sut bearing CS (0S) No 4162020 has been
i Sinally decreedidisposed off by the Hlon'ble Hligh Conrt of Deliu
15.That the Party No. | shall be entiiled to enter 1nto ony agreement for
sale/ hooking with prospective purchasers wih regard to ihe
allocaton of the Party No. | immediotely upon the present suif
bearing €S (0S) No. 416,242 hemng decreed’ disposed off by the
Hon'ble High Court of Delhn even before the tay sunction of butlding
plans hy the Municipal authorities. (b) commencemeni of constriction
at the site of Civil lLanes propecty and or (] completion of
construction at the site of Civil Lines property. The Party No. [ shall
also be entitled 1o receive money, sale consideralion i s OWn Nanie
and in ifs own favour from prospective purchasers agennst sale’
booking of the portions / areas folling 1o the allocation of the Porty
Nu. I in terms of Clause No 7 as mentioned heremabove

16.That the Party No 11 has disclosed that a Ciod Sud bearing CS SCJ
No. 3259/2019 tled as “Rojm Garg Vs Kusum Gupia has heen filed

by the Porty No. 11 against the Party No 3 swhich 15 preseath
pending before the Cowr! of Ld Civil Judge, Centras District i
Hazari Courts Dethi The Party No 11 hereby gives up all her claims

as made i this CS SCJ No 3253972019 and this Covdd St bearing CS

SCJ No 32592009 shall be ireated 10 have heen unconduionalls
withdravn by the Pariv No. 11 hereto upon the sigrming of the present
Settlement Agreement. The Party No.o 1l wndertakes fo move on
application hefore the coneerncd Court of Ld Civil Judge therehy
Sformally withdronwing this C8§ SCJ No. 3239 2019 sweerdnn g maximui
perivd of ane week from the date when the present suit bearing €S
(S) No 416/2020 has been finally decreed disposed off br the

Hom'ble High Canrr of Dethis Jn case the Party Moo 1 docs not
Jormatly withdrany this CS5 SCJ No. 325922016, the Party No | heremn
shall he entitled 1o move an applicanon for withdravwal” dismissal of

this €S SCJ) No 32392019 on the basis vf the present Settlement

Agreement
St Vinayak Infratand Pvt. Lid.
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17 That the Party Nos. 3 & 6 have clearly represented and warranted
that apart from above referred Agreemeni(s) to Sell dated 01.11.2017
and 25,04 2019 and the loan facility obtained from Religare Housing
Development Finance Corporation [imited, the entire properly
bearing No 2-B, Goela Lane, Under [ill Road, Civil Lines. Delhi-
110054, comprising of freehold land admeasuring 1800 square yords,
is completely unencumbered and that the Parly No. 5 has previously
not sold, gified. transferred, morigaged, let out, encumbered or
otherwise howsoever deali with her rights, title and inieres! in
property hearing No. 2-B, Goela Lane, Under 11ill Road, Civil Lines,
Dethi-110054, comprising of freehold land admeasuring 1804 square
yards, or any part thereof and thet the title of Party No. 5 is fully
marketable and therefore the Party No. 5 is fully compelenf 1o now
enter into the presemt Mediation Settlement Agreement and also
execite oll doctaments in respect of property bearing No. 2-8, Unela
Lane, Under I1itl Road Civil Lines, Delhi-110054, comprising of
Jreehold land admeasuring 1800 square yards, or any part thereof, in
Javour of the Party No. land/or the Director(s)/ Nomineefs,/
Authorized Representative(sj of the Party No. I so as la comvey/
transfer marketable title. The Party Nos. 5 & 6 have further clearly
represented and warranied that they have previously not entered into
or execulcd any other agreements for sale, bavana receipis or any
ather documents of similar nature with regard to property beartng
No. 2-B, Goela Lane, Under [ill Road, Civil Lines, Delhi-110054,
comprising of freehold land admeasuring 1800 square yards, or any
part thereof with any other third parties,

18 That the Party Nos. 5 & 6 undertake thar if any third partyfies; makes
any claimts) with vegard to property bearing No. 2-B. Unela Lane,
Under Hill Road, Civil Lines, Dethi-110054, comprising of freehold
land admeasurmg 1800 square vards, or any part thereof, on the
hasis of any acifs) committed by and/or any document(s} executed by
Party Nos 3 & 6, then the said Party Nos. 5 & 6 shall be solely
responsible to defend andior settle such claims from their own
independent resources and in any event, the Party Nos. | 1o 4 shall be
kept campletely indemnified and harinless in this regard

19. That the Party Nos. 5 & 6 undertake not to enter intu / execute any
further agreements for sole, bayana receipts, renf agreements, safe
deedis), gift deedfs) or any other documents of similar nature with

Sh Vi Infraland Pvt. Lid.

il 2N -
CS(E5) 4 Fa/2t2 s " » COMy ’fﬂmggn.
M1| i
v vt
. ) 1
t.- 1 o T L5
Bob s cynbnts 64 por3

_True Copy

T T e A I T S



a4

regard 1o property bearing No. 2-B, Goela Lane, Under 1l Boad,
Civil Lines, Delhi- 116034, eamprising of freehold lund wdnicasuring
1300 square yards. or anv part thereof with amv other third pariies o1
any potnt of tune in future The Party Nos 5 & 6 Jurther undertake
Rot 1o sell. encumber. morigage. transfer possession or create any
other third party nterest of any nature whatsoever with regard 1o
property bearing No 2-8. Goela Lane, Under 11181 Road. Civil Lines,
Pelhi-110054, comprising of freehold land admeasuring 1500 square
yurds, or any purt thereof
20.That the Parpy Nos § 1o 1] have cleorly represented and searrunted
that none of them have till date encumbered andior created uny other:
further third party interests of any nature whatsoever with regard i
praperty bearing Nu. 2-B. Goela Lane. Under il Road, Civil Lines
Dethi-110054. comprising of freehold land admeasuring 1500 squore
yards, ar any part thereof with any other third parties on the hasis of
above referred Agreemenits) io Sell dated 01 11.2017 and 25.04.2019
or stherwise. The Pariy Nos 910 11 have further clearly represented
and warranted that none of them have fifl date emtered inty or
execulee any other agreements for sale. bayara receipts or any other
documents of similor nature with regard to property bearing No 3-8,
Goela Lane. Under Hill Roud, Civif Lines, Delhi-1 10054, COMPrising
of freehold lund admeasuring 1800 square vards, or any part thereof
with uny other third pariies on the basis of above referred
Agreement(s) to Sell dated 01 1] 2017 and 25 (4 2019 o atherwise.

21 That the Party Nos 9 1 11 underiake that of any third partyties
takes any claunist with regord 1o property bearing No, 2.8, Govle
Jamne, Under 1l Road, Civil Lines, Delin-110638. comprising of
[reehold land admeasuring 1300 square vards, or amy part thergnf, on
the basis of any acits) committed by ancor any document(s; executed
by Party Nos 9 to I1 then the said Party Nos. 9 to 1 shall be solely
responsible 1o defend andior setrie such claims from their own
independent resources and i any event, the Party Nox | 1o 4 shedl he
kept campletely indemnified and hermtess i this regard

22.That the Party Nos. 9 1o 1] undertake not to enter o / cxecuie am
agreements for sale. hayanu receipls. renl agreements or any other
dacuments of simitar nature with regard 10 property hearing No 2.2,
Goela Lane tinder Il Ruad, Civil Lines. Delh 110034 comprising
of frechold land admeasuring 1507 square yarids, or any puri thereof

Shii Vinayak Infratand Pvt. Lid.
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with any other third parties at amy point of fime in futwre. The Party
" Nos. 9 to 11 further undertake not to encumber or create any other
third party inferest of any nature whatsoever with regard o property
bearing No. 2.B. Goela Lane, Under Hill Road, Civil Lines, Defhi-
110054, comprising of freehold land admeasuring 1800 square yards,
or uny parl thereof
23.Thai the Party Nos. 7 & & admit and acknowledge that the properl)
hearing No, 2-B, Goela lane, Under Hill Road, Civil Lines, Delhi-

110054, comprising of freehold land admeasuring 1800 square yards

is the self-acquired property of the Pariy No. 5 namely Mrs. Kusum

Gupta and the said Civil Lines properiy is not an IUF /ancesiral
Joint family property. The Party Nos. 7 & 8 Jurther admil and
acknowledye thai rone of them have any righi, tile, concern or
interest in property bearing No. 2-B, Goela Lane, Under Hill Road.
Civil Lines, Delhi-110054, comprising of freehold land admeasuring
1800 square yards, or any part thereaf, of any nature whatsoever. The
Pariy Nos. 7 & 8 further represent and assure that none of them have
till date encumbered andfor created any other thurd parly interests of
any nature whatsoever with regard to property bearing No. 2-B,
Goela Lane, Under I1ill Road, Civil Lines, Delhi-110034, comprising
of freehold lend admeasuring 1800 square yards, or any part thereof.
Party Nos. 7 & 8 undertoke not fo make any claims of any nature
whatseever with regard to property bearing No. 2-8. Goelo Lane,
Under Hill Read, Civil Lings, Delhi-110034, comprising of freehold
land admeasuring 1800 square yards, or any part thereof at any

point of time in future also,

24 That all the partics hereto admit and acknowledge that to bring about
a quietus to the pendency of disputes with regard to rival claims
pending between the parties and also to put a quietus to pendency of
litigaion(s). the parties have cntered into the present Settlement
Agreement

25. That the parties herelo admit and acknowledge that keeping in view
the rival claims of the parties hereto and further keeping in view the
pendency of liigation(s) between the parties hereto and still further
keeping in view the prevalent extremely poor real estate marker
conditions on account of outhreak of Covid-19 in India and maost

other parts of the world fwhich Covid-19 has already been declared’
as a pandemic by Woeld Hewlth Orgarization) and all other
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prevailing circumsiances, the reims of colluboration heave feen
mutwally, amicably and voluniarily agreed upon between the Party

Na. [ heremn as Builder. Devefoper and the Pariy No 5 as Owner of

property bearing No. 2-B. Goela Lane. Under Hill Road Civil Lines

Dethi-1 10034, comprising of frechold lund admeasuring 1360 square

yards. 50 as o arvive ai a one-time seitlement

26. That the parties hereto admit and acknowledge that the iolal

Monelary consideration amouni pavable by the Party No. 1 1o the

Party No 5 has been nutualiy and voluniarily agreed benveen the

partes hereto dfter due deliberations. negatiations ete. ond keeping m

view each and every refevant factor and the quantification of this wta!

monelary considergtion amownt would never be cofled into guestion,
by the parties hereto on any ground whatsoever at any point of time in

Suture

27.Thar the Party No 3 undertakes that even afier execition and
registration of an Irrevacable General Power of Attorney in favour of
Direciorts;) Namneets) Ahorized Representaiive’s) of the Parn
No. T as mennoned aforesaid, the Party No. 5 shall aiso Jortwith
execule any further docwment(s)/ deedfs), if required by the Parn Vo
! as per its sole discretion, for affecting o complete transfer of the
allocation of the Party No 1 as menitoned 1 Clause No
hereinahove i the said Crod Lines property i.¢ property hearing No
2-B, Goela Lane. Under Hill Rogd Civil Lies, Delhi- 110054,
comprising of frechold lond admeasuring [800 square vurds, in
Javour of the prospective purchaser(s) or the Party No | and alve 1o
enable the Party No 1 to have and 1o hold o clear and markeiable
title weith regard 1o the seud ollocation of the Party No 1 in the said
Civd Ldnes properiv, wihow seeking: elaiming any further sate
consideration anouni or money.

28, That the Party No 3 adnuts and acknowledges that o hereby formally
grants’ gives us Jarmal No-Objection in respeet of any application 1o
he forthwith made by the Party No. | as Buileder Developer of the
saidd Ched Lines property ie property bearing No. 2-B. Goela Tane
Under Hill Road Civdd Lines, Dethe 110034, comprising of frechold
fand admeaswring 1800 square vards. for gram of the sanctioned
building planisy by the Avncipal Corporaton of Delhe: North Deity

Municipal Corporation. Shei Vinayak land PvE. Lid.
e
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29.That the parties hereto admit and acknowledge that the dues of
+ Property Tax, Electricity Charges and Water Charges in respect of
the said Civil Lines property i.e. property bearing No. 2-B, Goela
Lane, Under ITill Road. Civil Lines. Delhi-110054. comprising of
Jrechold land admeasuring 1800 square yards, till the handing over of
actual and vacant possession to the Party No. I after clearance of
dues of Religare [ousing Development Finance Corporation lLimited,
shall be paid and borne by the Party No. 5. [fowever, thereafier, such
dues shall be paid by the individual parties as per their allocation in
the said Civil Lines properiy ie. property bearing No. 2-B, Goela
Lane, Under [N Road, Civil Lines, Delhi-110054, comprising of
freehold land admeasuring 1800 square vards. It is made clear that
any liability towards payment of income lax, capital gain, interesi,
penalty, eic.; as may arise or become due/ payable because of the
transaction of collaboration of the seaid Civil Lines property or
becouse of the transaction with regard to Satyawati Colony properly
shall be individually and divecily paid/ borne by the respective
partyfies) upon whom such demand of income tax, capital gain,
interest, penalty ctc. is raised directly to the concerned
departmeni(s)/ authority(ies), including but not limited i the Income
Tax Department Stamp Dty charges poyable, if any, towards
drawing up of formal decree sheet m CS (OS) No. 416/2020 shall he
paid! borne by the respective parfy(ies) as per their respective
entitlement under the present Seltlement Agreement,
30.That true copy of the Master Data of the Party No.l as available on
the website of Ministry of Corporate Affairs is annexed herewith as
Annexure-M3. True copy of the PAN Card of Party No. [ is annexed
herewith as Annexure-M6 True Copy of the Board Resolution dated
05.12.2020 passed by the Board of Directors of the Party No.l in
Javour aof Mr. Lokesh Kr Gupta is annexed herewith as Annexure-M7
True Copy of the Aadhar Card of My Lokesh Kr Gupla being the
Directorf Authorized Representative of the Party No 1 is annexed
herewith as Annexnre-M8. Trwe Copy of the PAN Card of the Party
No. 2 15 annexed herewith as Annexure-M9 True Copy of the Aadhar
Card of the Party No. 2 5 annexed herewith as Annexure-M10. True
Copy aof the PAN Card of the Party No. 3 is annexed herewith as
Annexure-M11. True Copy of the Aadhar Card of the Party No. 3 iy
annexed herewith as Annexure-MI3 True Copy of the PAN Card of
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the Party Mo 4 i unnexed herewath as Annexure-MI3 True Copy ot
the Aadhar Card of the Pariy No. 1 is annexed herewith as dnnextire-
M4 True Copy of the PAN Card of the Party No 5 is annexved
herewith as Annexure MIS True Copv of the Aodhar Card of the
Party No. 3 iy annexed herewith as Annexure-M15. True Copy of the
{_’w Card of the Party No 6 1y unnexed herewith s Annesure-Mi
True Copy of the Aadhar Card of the Party Mo 6 is annexed hereswith
as Amnexure-MIX True Copy of the PAN Card of the Party So i3
annexed herewith as Annexure-M19. True Copy of the Aadhor Card
of the Party No 7 1s annexed herewith as Annexure-M20 True Copr
of the PAN Card of the Party No, 8 is annexed hovewath as Annexnre
M2 True Copy of the Audhar Card of the Party No 5 15 anpeved
herewith as Annexure-M?22 True Copy of the PAN Card of the Part:
No. 9 15 annexed herewith as Annexure-M23. True Copy of the Aadhur
Card of the Party No 9 1y annexed herewith as Amneaire-M24 True
Copy of the PAN Card of the Party No. 10 ts anvexed hereviath as
Annexure-M23 Lrue Copy of the Aadhar Card of the Party No. 100
annexed hierewith as Annesura-M26 True Copy of the PAN Card of
the Pariy No 11 1s annexed herewith as Annexure-MI7 True Copy of
the Aadhar Card of the Party No 11 is anexed lerewnth as
Annexire-M28
3) That all the parties hevetn have entered into the present Seitfement
Agreement with their own free will and volition, withowt any furce,
pressure, coercion or undue wfluence. The parties herefo further
underiake to abide by each amd every term of the present Settlement
Agreemeni and not to violale the same under any circunstonees
32 Thar all the aforesuid parties o this Seitlement Agreentesd assure te
they will aot titivte any other and’ or further lingationls). civid and
or eriminal, againsi each other at any pont of time as ofl thetr tier
se claims have been fully and finally seuled,
33.That all the aforesaid parties to The present Settlement sigroenent
assure that they shall he personally presear and make appropriate
statementis; before the concerned courtes) o and when reqiured tor
wiving full effect to the terms of the present seitfement agreement
34 A1l the parties also agree, understond and acknowledge that v case
any of the partviies) comnt any defoult in performing his' ker: their
purt of the uhligalions os cortamed m the presenl Settfement
Agreement then the defanlting partyties) shall be feid 10 be in
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Contempl. Besides this, the non-defaulting partyfies) shatl be entitled
’f’ enforce the serms and conditions as contained in the present
Seitlement Agreement by taking out execution proceedings before the
courf of faw ot the cost, risk and consequence(s) of the defaulting
partyfies).

35.That the parties hereby agree that in view of the present Seitlement

Agreement having been arrived at hetween the pariies herefo, the
Party No. I shall be entitled 1o seek and pray for refund of entire
cowrt fec paid on the plaint of CSIOS) No. 416:2020 niled as " Vs
Shrt Vinayak Infraland Pyt tid & Ors. Vs, Mrs Kusum Gupla &
Ors " in terms of Section 160f the Couri Fees Act, 1970.

36 That the parties herchy agree that they shall jeintly pray w the
Hon'ble ligh Court of Delhi for decreeing /disposing off the CS10S;
No.116/2020 titled as "M/s. Shri Vinavak Infraland Pyt Lid & Ors
Vs. Mrs. Kusum Gupta &Ors.". in twrms of the present Settlement
Agreement.

% The settlement agreement reccived from the Delhi Tigh Court
Mediation and Conciliatios Centre is accompanicd by the consent emails of
all the parties.
3. Considening the fact that 1A 1,2021 15 duly supported by the allidaviss
of plamnti T Nos. | 1o 4 and defendant Nos. } to 7, the swit is decreed in terms
of the settlement as noted above.
4. The decree sheet will incorporate the torms of seillement.
5. Court fee be refunded to the plamufl No. | in terms of Section 16 of
the Court Fees Act. Repistry will tssue a necessary ceritficate m favour of
the authorized representative of plamilT No. 1 in this regard.

1.A.11859/2020 {under Order XXXIX Rule 1 and 2 CPC)

t Applieation is disposed ol as infractuous.

2 The dates of 107 February, 2020 before the learned Joint Repistrar

and 247 March, 2020 belore this Court are cancelled,

St Vinayak Infraand Pt L=

Joan e Tori COPY
mmeﬁ?ﬂﬂ} 102620 — Page i7of I
)’/ R
Yo H
Kt:3 *

A ke 5

]
_?I

— — e T L R LT e L B

e ]

—True Copy

et i P
. et e, . e .



&

¢ . ‘ .
Order be aploaded va the sebsie o ths Toant

o

r g
VURTA GLEEA L
JANUARY 04, 202100

Shn Vinayak me!anﬁ PV Lid

—
Authorised Sign,

MEMGW o9y |

[PRILY " : b
e La ™

LYY
- s & el Bk

¥
I
i
FANTE AT R 5 o .
y
V- 27
]

True Copy



(DECREE IN A SUIT FOR SPECIFIC PERFORMANCE ETC))

(%)

IN THE 5:11(3}{ COURT OF DELHI AT NEW DELHI
(ORDINARY ORIGINAL CIVIL JURISDICTION)

CS(08) No.416/2020

Mis. Shri Vinayak Infraiand Private Limited

(a company incorporated and existing

under the Indian Companies Act, 1956)

through it's Director/ Authorized Representative
Office at: 6-C, Racquet Court Road.

Civil Lines, Delhi — 110054

Email: svilhomes(@gmail.com

Mrs. Saroj Goval

W/o Mr. Pramod Goyal

Rso House No.C-3/50A,

Yamuna Vihar, Delhi - 110053
Email: goyallighthouse@gmail.com

Mirs. Rekha Goyal

Wio My, Vipin Goyal

R/o House No.C-3/504A,

Yamuna Vilar, Delhi - 110053
Email: goyallighthouse@gmail.com

Mrs. Anita Goel

Wlo Mr, Manej Goyal

R/o House No.C-3/50A,

Yamuna Vihar, Delhi - 110053
Email; goyallighthouse@gmail.com

...Plaintiffs
Versus
1, Nrs. Kusum Gupta S Vinayak niatand PVL LG
Wio Mr. Rajinder Prasad Gupta A
RJ/o 13/38, Shakt Nagar, e S,
Delhi - 110007 Authos
Email: aparmalace@@gmail.com
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('S(08) No.416/2020
2 Mr Rajinder Prasad Gupta
’ S/o Late Mr. Ram Kumar Gupia
R/0 13/38, Shakti Nagar,
Delhi - 110007

Email: apamalace@gmail.com

Mr. Sumit Gupta

S/0 Mr. Rajinder Prasad Gupta
R/o 13/38, Shakii Nagar,
Delhi - 110007

Email: apamalacegigmail.com

Mr. Sandeep Gupta

Sfo Mr. Rajinder Prasad Gupta
R/o 13/38, Shakii Nagar,
Delhi - 110007

Email: aparmalacefegmail.com

5. M. Shiv Kurnar
S/o Late Mr. SR, Mittal
Rfo 2592, Lambi Gali, Punjabi Basti,
Subzi Mandi, Delhi — 110007
Email: dmittali511982@@gmail.com

6. Mr. Mukesh Garg
Sio Late Mr. G.S. Garg
R/o 61/6, Ramjas Road,
Karol Bagh, New Delhi - 110005

Email: mukeshgarg| 965@gmail.com Shri Vinayak Infraland Pvt. Lid.

= ,ZM.'
7. Mrs. Rajni Garg EForced Sor
Wio Mr. Mukesh Garg

R/o 61/6, Ramjas Road,
Karol Bagh, Ivew Delhi — 110005

mail: mukeshgarg! 965G amail.com ...Defendants

Value of suit for
purpose of jurisdiction : Rs. 3,25,00,950-
Ctgg'&‘f‘—“d paid 1 Rs. 3,19,652/-
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CS(0S) No.416/2020
CLAIM:  FOR SPECIFIC PERFORMANCE, DECLARATION
AND PERMANENT INJUNCTION.
THIS THE 04™ DAY OF JANUARY, 2021
CORAM:

HON'BLE MS. JUSTICE MUKTA GUPTA

FOR THE PLAINTIFFS: M. Lalit Gupta, Advocate with
Mr. Siddharth Arora, Advocate for P1

1o Pd.

FOR THE DEFENDANTS: Mr. Gaurav Gupta, Advocate for D1

to D4.
Mr. Parv Garg, Advocate for D5 to

7.

This suit coming on this day for final disposal before this Coust
in the presence of counsel for the parties as aforesaid: and upon the
parties having arrived at a settlement before the Delhi High Court
Mediation and Conciliation Centre vide Settlement Agreement dated
19.12.2020 and having filed the joint application (LA. No.172021}
under Order XX11T Rule 3 read with Section 151 CPC; it is ordered
that a decree be and the same is hereby passed in terms of the

settlement as incorporated in the aforesaid Seitlement Agreement
Shi Vinayak [nfraland Put, Ltd.
o

“j. Thai previously un Agreement to Sell dated 01 11.2017 WW Sign.

dated 19.12.2020, as under:-

cvectied borween the Party No. 5 hercin as owner/ sellor and

o oothe Farty Nos © & 10 herein as prospective purchasers with
el

. Spbporiy hearing Na. 2-B, Goela Lane. Under Hill Road. Civil

e \ _
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CS(08) No.41672020

Lines. Delhi-110054. However. the Party Nos. 9 &10 hereto
give up all their claims in the above referred property bearing
No. 2-B, Goela Lane, Under Hill Road, Civil Lines. Delhi-
110054, comprising of freehold plot of land admeasuring {500
square yards. or any part thercof. The Party Nos. 9 & 11 do not
claim any right, title or inerest with regard to the above
referred property bearing No 2-B. Goela Lanc, Under Hill
Road, Civil Lines, Delhi-1 10034, comprising of frechold plot of
land admeasuring 1800 square yards, or any part thereof.
cither on the basis of previously executed Agreement 10 Sell
dated 01.11.2017 or even otherwise. In nutshell. Party Nos. 9 &

10 have vo right, title, concern or interest whatsoever with

regard to the above referred properly bearing No. 2-B, Goela

Lane. Under Hill Road, Civil Lines, Delhi-110054, comprising

of freehold plot of land admeasuring 1 800 square yards. or any

part thereof.

2. That previously an Agreement lo Sell dated 25.04.2019 was

executed berween the Party No. T herein as owner/ seller and

the Party No. 11 herein as prospective purchaser with regard to

entire property bearing No. 2-B, Goela 1.ane, Under Hill Road,

Civil Lines, Delhil 10054, comprising of freehold plot of land

@gasuring 1800 square yards. However, the Party No.Il

nd
gg'\\l'wﬂt\f;u hereta gives up all her clams in the above referred propern

& ng No. -8 Goela Lane. Under 1Hill Road. Civil Lines,
Delhi-1 10034, comprising of freehold plor of land admeasuring

v 9800 square yards, or any part thereof. The Party No 11 does
nedeclaim any right, title ar interesi with regurd 1o the above
g .‘;_-.%?},!Fred property bearing No 2-B. Goela Lane, Under Hill
A = Road, Civil Lues, Dethi-1 10854, comprising of frechold plot of

C\_@// Page 4 of 25 {)' 46
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(5(08) No.416/2020
! e
and admeasuring 1800 square yards, or any part thereof,
=

either on the basis of previously executed Agreemen{ 10 Sell
dated 25.04.2019 or even otherwise. In nushell, Party No. I
has no right, title, concern or inerest whatsoever with regard
to the above referred property bearing No. 2-5, Goela Lane,
Under Hill Road, Civil Lines. Delhil10054, comprising of

freehold plot of land admeasuring 1800 square yards, or any
pari thereof.

That in lieu of the Party Nos. 9, 10 & 11 giving up all their
claimsirights with regard to abave referred entire property
hearing No. 2-B, Goela Lane, Under [fill Road, Civil Lines,
Delhi-110054, comprising of frechold plot of land admeasuring
18010 square yards and also in liet of the Party Nos. 9. 10 & 11
giving up all their monetary claims towards entire money paid
1ill date by Party Nos. 9, 10 & 11 to Party No. 5 pursuant 10
Agreements to Sell dated 01.11.2017 and 25.04.2019; the entire
built-up immovable property hearing No. B-27, Satyawafi
Nagar, now also known as Satvawati Colony, Delhi-11 0032,
huilt on freehold plot of land admeasuring 250.84 square
merers, shall be ovned by Party Na. 1l as absolute owner of the
said entire built-up immaovable property bearing No. B27,
Saryawati Nagar, now also known as Satvawati Colony,
S Vinayak [nfraand Ml)uthHOOS 2 built on frechold plor of land admeasuring
= (W m{) R4 square meters with all rights of every nature incidental
and ancitlary thercio. The owner. ship of the said eatire huilt-up

4ﬂ'?mr)mble property bearing No. B-27. Sutvawati Nagar, now

—

M“-\a—r{“/ s known as Satvawati Colony, Dethi-110052, built on
_fr c’c’fﬁ)h! plot of land admeasuring 230 84 square meters, i

o
i heing given 1o Party No. 11 as per wintual consent betwoen all

Vi‘agcauf"‘ {’ 22
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the ; ,
parties hereto and more particularly as per the request of
¥

Party Nos. 5, 6,9, 10 & 11. The ownership of the said entire
built-up immovable pr operty bearing No. B-27. Satvawali
Nagar, now also known as Satvawati Colony, Delhi-110032.
built on freehold plot of land admeasuring 230.84 square
meters is being given to Party No. 11 on “4S IS WHERE IS
WHATEVER IT IS” hasis. All original documents of ownership
including complete previous chain of documents of gwnership
and other relevant records including records of all litigations.
complaints etc. pertaining to this Satvawali Colony property
have already been handed over by Party Nos. ! to 4 to Parfy
Nos. 9 to 11 and the said Party Nos. 9 to 1] have thoroughly
checked all these records at their own end and have also
carvied out complete due diligence with regard to this
Satyawati Colony property and the Party Nos Yo 11 are fully
satisfied in all regards. This built-up immovable properiy
bearing No. B-27. Satyawali Nagar, now also known as
Satyawati Colony, Delhil 10052, built on frechold plot of land
admeasuring 250.84 square meters is subject matter of some
litigations af the moment whieh have been clearly mentioned i
the Supplementary Agreement dated N2 12.2020) aud the Parn
Shn\‘myaklnh'alandmﬁﬂ’-s' g to |1 acknowledge that the said Party Nos. 910 11 are
‘ﬁ%é"/‘ fully aware of present status af all these litigations being CS
5o SHOS) No. 636:2019, TR.P.(C) No, 28,2020 and FAQMOS) No.
o 770072020, all pending before the Hon'ble High Court of Delhi
0""‘“&6 ¥ . g‘ga‘ CS No. 742018 pending before the Ld. Civil Judge, North-
O// ;';WFSI District. Rohini Courts, New Delhi. Further, it is clearly
et *mzdursmud benveen the parties hercto thal there 18 no

injuriction restraming the Parn Nos 1 1o 4 from selling

Vi’ﬂge 6of28
L
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fransferring, e s
sferring dealing with the said Satvawati Colony property.
¥

Stll further, the Party Nos. 1 to 4 are presently not in physical
possession of this Satyawati Colony property and therefore only
svmbolic possession of this Satyawati Colony property is being
handed over by Party Nos. | to 4. All such litigations which are
either pending or which may come up in future with regard 10
this Satyawati Colony property shall be pursued/ defended/
continued by Party Nos. 9 to 11 at all stages and hefore all
. Courts of their own costs, risks, efforts and expenses and in any
event, the Party Nos. | to 4 shall not be responsib!e for any
Order(s)/ Judgment(s)! Decree(s) thai may pe ultimately passed

in any of such litigaticns The Party No. 11 will be entitled 10

get execured a Sale Deed in her favour from Party Nos. [ 104
with regard to the said Satyawati Colony property within one
week of the Party No. 5 executing lrrevacable General Power

of Anorney in favour of Director(s)!/ Nominee(sy Authorized
Representative(s) of the Party No. | with regard to the
allocation of the Party No. I as per Collaboration Agreement

dated 19.12.2020 with regard to the said Civil Lines property.

4 That the parties hereto admit and acknowledge the correciness,
legality. enforceability and validity of Collaboration Agreement

Shi Vinayak infraland BV Withied 30.07.707 ¢ and alsa the Supplementary Agreement dated
jé’“’“ 62.12.2020. Al the parties further underiake not to ever

n.
sﬂi.vpure. in any manper wharsoever, the said Collaboration

olgrecment dated 30.072019 and also the Supplementary

A 1(\#3 .
et ol V0  Agrpement dated 02.12.2020. The Party No. | amd the Party No.
r/‘ PRl A
\ Sdve mutually modified the terms of the previously executed
5 am L
- a Colluboration  Agreement dated 30.07.2019 and also  the

Supplemontary Agreement dated 12.12.2020 as per terms of the

Mﬂge 7of 28
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present Settlement Agreement. As such, the Party No.! and the

£

dated 19.12.2020, terms whereof shall remain binding on them
as also their suceessors etc. The parties hereto admt and
acknowledge the correctness, legality, enforceabiliy and
validity of Collaboration Agreement dated 19.12 2020. Alf the
parties further undertake not to ever dispufe, in any manner
whatsoever, the terms of the said Collaboration Agreement
dated 19.12.2020 and the parties hereto also undertake fo abide

by all the terms and conditions of the said Collaboration

Agreement dated 19.12.2020. Photocopy of Collaboration

Agreement dated 19.12.2020 is annexed herewith as Annexure-
Ml

That the Party No. 1 shall solely develop and construct the
above referred entire property bearing No. 2-B, Goela Lane.
Under Hill Road. Civil Lines, Delhi-110034, comprising of
freehold plot of land admeasuring 1300 square yards from its
own funds and resouwrces. The Party No [ shall
developfeonstruct four Blocks comprising of maximum possible
floors / flats in each of these fowr Biocks on the said entire
property bearing No 2-B, Goela Lane, Under Hill Road, Civil
S inayak sdratand Y ‘f?hes, Dethi-110054 as per the proposed site  plan

m S(ﬁ*pnexnreMZ‘) by utilizing maximum available/permissible
FAR. It is hereby clarified that the said four Blocks have heen

CG#’OH’H as Block-A fin Yellow coloury, Block-B (in Blue colour),
ot
w B

fuet =

Lanst . .
N az jgmposcd site plan pertaining 1o the above referred entire
"l sw W
o =

wg& s e ,;M““praperty bearing No. 2-B, Gaela Lane, Under Hill Ruad, Civil

Block-C {in Red colour) und Block-D (in Green colowr) in the

Lines, Delhi-110054, comprising of freehold plot of land

Page R of 25
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admeasuring 1800 square yards and it is hereby made clear

that this site plan is ¢ mere proposed site plan and there is no
building plan sanctioned by the Municipal Authorities till date.
True copy of proposed site plan pertaining te the entire
property bearing No. 2-B, Goela Lane, Under Hill Road, Civil
Lines, Delki-110054, comprising of freehold plot of land
admeasuring 1800 square yards, s annexed herewith as
Annexure-M2.

6 That the Party No. 5 shall only be entitled to and has been
allocated the built-up basement floor, the built-up ground floor
and the built-up first floor in Block-D alongwith proportionate/
wndivided rights in the plot of land underneath to the extent of

1/6th (equivalent 1o 300 square yardsj out of entire property
bearing No. 2-B, Goela Lane, Under Hill Road, Civil Lines,
Dethi-110054, comprising of freehold plot of land admeasuring

1800 square yards without any roof rights whatsoever. These

built-up floors shall be delivered by the Party No. I to Party

No. § in raw form without any finishing work i.e. mere bare

shell structure only within a period of two years fo be reckoned

from the date of grant of sanctioned building plans by the
Municipal Authorities. The Party No. shall not be entitled 10
smwuayaxmlandmlfﬂ;v rights in the roaf / terrace of either Block-D or any other
<o Sflocks A B or C to be built tdeveloped or property bearing No.

2-B, Goela Lane, Under Hill Road, Civil Lines. Dethi-1 10054,

dw; t from this allocation, the Party No. 5 shall also be entitled

e e T m,,f.-rﬁu ther gross sum of Rs. 4,55,00,000/- (Rupees Four
C‘Kgms and Fifey Five Lakh Only) which would be paid hy the

et Party No. 1 1o the Party No. 5. This gross amount of Rs.

[T S

£.55.00.000/- (Rupees Four Crores and Fifty Five Lakh Only)

&the%f!ﬁ (-

YT P T
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IS i addition tg the total sum of Rs. 96,00,000-

, (Rupees Ninety
Six Lakh Only) which has alveady been received B

No. J ﬁ'om the Parly No.

hereinabove. TDS on the

the Party
I as already mentioned
entive  gross  amount of Rs

3,51,00,000/- (Rupees Five Crores and Fifty One Lakh Onlys

would be deducted by Party No. I as per prevalent statutory
norms/ rates.

That the Party No. | shall be entitled to and has been allocated
the entire built-up Block-A, entire built-up Block-B, entire built-
up Block C and the built-up second floor alongwith roof
‘fterrace situated above the said built-up second floor of Block-
D alongwith proportionate/ undivided rights in the plot of land
underneath to the extent of 3/6th (equivalent tv 1300 square
yards) ont of entire property bearing No. 2-B, Goela Lane,
Under Hill Road. Civil Lines, Delhi-110054, comprising of
freehold plot of land admeasuring 1800 square yards.

That out of the entitlement/ allucution of the Purly No !, the
Party Nos. 2 1o 4 shall jointly be entitled 10 the entire built-up
basemenr floor and the entive buiti-up ground floor in Block-C
of properiy bearing No. 2-B, Goela Lane, Under Hill Road,
Civil Lines, Delhil 10054 without any rights whatsoever in First
o Vinayek inaiznd B %bor and/

or Second Floor and/ or roof. terrace floor of the
A@ sw{rl Block-C. The Party Nos. 2 to 4 shall rot be entitled 1o any

rights in the roof / terrace of either Block-C or any ather Blocks
‘nuc,taﬁ or D 1o be built /develuped on property bearing No. 2-B,
e T
e

W“\Q'/G velg Lane, Under Hill Road, Civil Lines, Dethi-| 10054.
w Y Thadarn

No. | shatl make every possible endeavour 1o apply

A - i
A, : =5 -

i www‘z]‘nr and obtain sanctioned building plans of property bearing
[ At N

No. 2-B, Goela Lane, Under Hill Road Civil Lines, Delhi-

Cyl‘agemons r="5
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110054 a5 eqr ‘
s early as possible. In case any litigation is required

to be initigied against Municipal Authorities in respeet of
obtaining sanctioned building plans, then the Party No. 1 shail
do s0 at its own cost and resources However, the Party No. |
shall ot be held responsible for the time consumed towards
such litigation and such time spent in litigation regarding
sanctioned building plans shall not be counted towards the time
consumed by the Party No. | in development of the said Civil
Lines property.
That it has been disclosed by the Party Nos, § & 6 thar vide
Loan  Agreement dated 31.07.2010 (Loun Account No,
XMHDPNGO0010847, Application 1D 524783) a howe loan
fucility to the tune of Rs. 4,50,00,000/- (Rupees Four Crores
and Fifty Lakh Only) was previously availed by Party Nes. 5 &
6 from Religare Housing Development Finance Corporation
Limited against property bearing No. 2-B, Goela Lane, Under
Hill Road, Civil Lines, Delhil 10054 wherein presemily there
arc some defaults / irregularities The Party Nos. 3 & 6 have
further disclosed ther Religare Howsing Development Finance
Corporation Limited has already inifiated proceedings under
Lo provisions of the Securitization and Reconstruction of
f" inomcial Assets and Enforcement of Security Interest Act, 2002
sed FRVERAEST Act for shorti and S.A. No. 328:2817 filed by Party
Nos 5 & 6 herein is pending betore the P.O., DRT-IH, New

cblhi. The Parny Nos. 5 & 6 have further represenied that ay
=

a

o
1 .
ek _ger_them only an amount of Rs. 19327897 - is due and

rt> = &

\r‘,/— P}&\ﬂhl’t’ towards the aforesaid Home Loan whereas a higher

amenmt s bemg wrongly claimed by Relivare Housing

Divelopment Finance Corporation Limited, The Party Nos. 5 &

%/I"age 11 of 25
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6 undertake to pay officlearisettle the said loan out of the above
, referred sum of Rs. 4,55,00,000/- (Rupees Four Crores and
Fifty Five Lakh Only). In order to clear the said loan, the Party
No. | shall pay an amount up-to Rs. 4,500,000/~ (Rupees
Four Crores and Fifty Five Lakh Only) directly to Religare
Housing Development Finance Corporation Limited for and on
behalf of Party Nos. 5 & 6. However, if the said loon is
settled/cleared for an amount less than Rs. 4,55,00.000:-
(Rupees Four Crores and Fifty Five Lakh Only) then the
difference thereof would be paid by the Party No. | to the Party
No.5. Still further, if the said loan is settled/cleared for an
ameount more than Rs. 4,55,00,000/~ (Rupees Four Crores and
Fifty Five Lakh Only), then the difference thereof would be paid

by the Party Nos. 3& 6 cither from sale of allocation
entitlement of the Party No. 5 under the Collaboration as

aforesaid or from their other personal resources/assets,

{1, That the Party No. I shall be entitled to obtain all original
documents of ownership including previous chain of original
documents of ownership which are presently in cusiody and
possession of Religare Housing Development  Finance

el Vinayek Infraiend PGB kporation  Limited (as per List of original Documents
ApAl rovided by Religare Housing Development  Finance
(S%'.‘-:pomtim-: Limited) and all ather related original documents

pertaining to entire property bearing No. 2-B, Goela Lane,

Under Hill Road, Civil Lines, Dell-110054, comprising of

vo e T cmfreehold lavd admeasuring 1800 square yards, directly from

MW:"
Mehgar-e flousing Development Finance Corporation Limited

v::“‘- o ,..4 and the Party No. I shall also be entitled to retain all these
ariginal documents with iselfl Additionally. the Party No. |
Vlge 12 of 25
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shall also be entitled to obtain vacant, peaceful and physical

possession of the entire property bearing No. 2- B, Goela Lane

Under Hill Road, Civil Lines, Delhi-1]10054, comprising of

frechold land admeasuring 1800 square yards, directly fram
Religare Housing Develupment Finance Corporation Limited
and the Party No. | shall also be entitled fo retain such
possession to itself. Photocopy of List of original Documents
provided by Religare Housing Development  Fipance
Corporation Limited pertaining fo the entire properly bearing
No. 2-B. Goela Lane, Under Hill Road, Civil Lines, Delhi-
116034, comprising of frechold plot of land admeasuring 1800
square yards, is annexed herewith as Annexure-M3.

12, That the Party No. [ shall obtain all  requisite
permissionsisanctions for development/ construction of entire
property bearing No. 2-B, Goela Lane, Under Hill Road, Civil
Lines, Delhi-110034, comprising of frechold land admeasuring

1500 square yards from its own resources, efforts and funds.

i3, That the Party No. 3 shall execute General Power af
Attorneviies) in favour of the Direcior(si/ Nominee(s)
Authorized Representative(s) of the Party No. | so as to enable
the said Party No. 1 to obtain sanctioned building plans and

Shri Visryak infralard Pyt Lid,
E A deal with all concerned government departments including but

sl fimited to North MCD. Electricity Department, Delhi Jal
Board, Archaeological  Swrvey af India, DUAC, Fire
Department, FWD/CPWD, Tree Office / Deputy Conservator of

wpyn COVY
paratn® O = Forests eic. and also to represent the Parry No. | in all
- . . . .
\,\_.«fl:,,-, "‘-,‘Ir?g{anom: court cuses, either pending or which may come up
tar g on

i o 2 future, with regard to enfire property bearing No. 2-B, Goela

Lane, Under Hill Road, Civil Lines, Delhi-110054, comprising

2:/ Page 13 of 25
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of freehold lang adimeasuring ]300 Square yards. The Party No.
> 5 undertakes not 1 revoke andlor cancel this General Power of

Attorneyfies) under any circumstances whatsoever. These
General Power of Attorneyfies) shall be executed within a
maximum period of one week from the date when the present
suit bearing CS (0S) No. 41672020 has  been  finally

decreed/disposed off by the Hon'ble High Court of Delhi

14, That the Party No. 5 shall udditionally and separately execute
yet another Irrevocable General Power of Artorney in favour of
Director(s)/ Nomineefs)/ Authorized Representative(s) of the

Party No. I so as to enable the said Party No. | to sell,
transfer, encumber, use. let ot or otherwise howsoever deal

with the allocation of the Party No. | as mentioned hereinabove

in Clause No, 7. This frrevocable General Power of Atforney

shall be executed by Party No. 3 within @ maximum period af

one week from the date when the dues / lpan of Religare

Housing Development Finance Corporation Limited has been
clearedisettled and No Dues Certificate has been granted hy

Religare Housing Development Finance Corporation Limited,

In case. the Party No. 5 fails to execute this lrrevocable

Ueneral Power of Attorney, then the FParty No. | shall be
Shei Vinayak Infraiand PR \iirled to obtain and get executed such an Irrevocable General

S A

;4 rP'ower of Attorney under the orders of the Hon'ble High Court
s‘a?'{.)e[hi by filing execution proceedings through appointment
of an appropriate Court Commissioner A mutually agreed

1o ta 198 COBaft of Irrevocable General Power of Atiorney to be exccuted

gqr‘u'lmd -
\w,b.v Party No. 5 in favowr of Direcior(s)/ Nominee(s)! Authorized
. Sl s B
——y 4 . ?
pran _::c}?épresenmﬂve{s) of the Party No. | is annexed herewith ax
Al ey v o )
iz Arnexure-M4. Additionaily, the Party No 5 shalf alse exeeute u

h age 14 of 23
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Will in favour of the Director(s)/ Nominee(s)/ Authorized
Representative(s) of the Party No. | in respect of the allocation
of the Party No. I as mentioned hereinabove in Clanse No. 7
and the said Will shall be executed and got registered by the
Party No. § within a maximum period of one week from the dale
when the present suit hearing CS (0S) No. 4 1672620 has been
finally decreed/disposed off by the Hon'ble High Court of
Delhi,
i5.  That the Party No. I shall he entitled to enter into any
agreement for sale/ booking with prospective purchasers with
regard o the aliceation of the Party No. ] immediately upon
the present suit bearing CS {08} No. 4 16/2020 being decreed.
disposed off by the Hon 'ble High Court of Delhi even before the
ta) sanetion of puilding plans by the Municipal authorities, (b)
commencement of construction at the sile of Civil Lines
property and/ or (c) completion of construction the site of
Civil Lines property The Party No. | shall also be entitled 1o
receive MonEy sale consideration in ils own name and in it§
own favour from prospective purchasers against sale/ booking
of the poriions areas falling (o the allocation of the Party No.
g ferms of Clause No. 7 as nentioned hereinabove.

o ppaand P
S Vina¥o 16 That the Party No. 11 has disclased that o Civil Suit bearing CcsS

: %@S@J No 3250,2019 titled as "Rajni Garg Vs. Kusuni Gupta B
has been filed by the Party No. 11 aguinst the Party No. 5

" coWhich is presently pending before the Court of Ld. Civil Judge,

patt ¥ PO . _I"g;g:rrm‘ District. Tis Hazari Cowrts, Delhi. The Party No. 1]

o
!
,_;,.L\hé?ch‘v gives up all her claims as made in this €8 SCJ Mo,

it .
o 3250/2019 und this Civil Suit pearing CS SCJ Na. 32592019

‘...a.l“'“

2
chall be reated 1o have been unconditionally withdrawn by the

y Page 15 0f 23
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No. o
11 hereto upon the signing of the present Settlement

Party

Agreement. The Parry

application before the concerned Court of Ld. Civil Judge

thereby formally withdrawing this CS SCJ No. 32592019
Within a maximum period of one week from the date when the
present suit bearing CS (0S) No. 416/2020 has been Sinally
decreed /disposed off by the Hon'ble High Court of Delhi. In
case the Party No. 11 does not formally withdraw this CS SCJ
No. 3259/2019, the Party No. | hercin shall be entitied to move
an application for withdrawal/ dismissal of this CS SCJ No
3259/2019 on the hasis of the present Sertlement Agreement.

17. That the Porty Nos. 5 & 6 have clearly represented and
warranted that apar! from above referred Agreementtsi to Self
dated 01 112017 and 25.04.2019 and the loan fucility obrained
from Religare Housing Development Finance Corporation
Limited, the entire property bearing No. 2-B, Gocla Lane,

Under Hill Read, Civil Lings, Delhil 10054, comprising o

frechold land admeasuring 1800 square yards. is complerely

unencumbered and that the Party No. § has previously not sofd

gifted. mansferred, morigaged, let owt, encumbered or

otherwise howsoever dealt with her rights, title and interest m

i Vinayak Infraland Pt Ligiroperty bearing No. 2-B, Goelu Lane, Under Hill Road, Civil
Jonrs Lines, Delin-110054, comprising of frechold land admeasuring
/m:mdi 500 square yards, or uny part thercof and that the title of

Party No. 3 is fully marketable and therefore the Party Ao, 5y

v TIUE COMlly compelent to mow emter into the present Mediation

"0 -
nad /
e Y - sdettlement Agreement and aiso execute all docionents in respect

P
- . :;ng, property beaving No. 2-8, Geelu Lane, Under Hill Rescud
svt . . : < '
A e Covil Lines,  Delhi-110054, comprising  of  jrechold  land

&/ Page 16 of 25

[Tue Copy

No. 11 underiglkes fo move an

e KT

T

e S—



Shet Vi

[/ 7

CS(08) No.416/2020

part thereof, in favour
of the Party No. landlor the Director(si/ Nominee(s)/
Atithorized Representative(s) of the Party No. 1 s0 as to convey/

transfer marketable title. The Party Nos. 5 & 6 have Sfurther

admeasuring 1800 Square yards, or any

clearly represented and warranted that they have previously
not entered into or executed any other agreements for sale,
bayana receipis or any other documents of similar nature with
regard to property bearing No. 2-B, Goela Lane, Under Hil

Road, Civil Lines, Delhi-110034, comprising of freehold land

admeasuring 1800 square yards, or any part thereof with any

other third partiss.

18, That the Party Nos. 5 & 6 undertake that if any third party(ies)
makes any claim(s) with regard 1o property bearing Ne. 2-8,
Goela Lane, Under Hill Road, Civil Lines, Delhi-110034,
comprising of frechold land admeasuring 1300 square yards, or
any part thereof. an the basis of any actts) committed by and/or
any document(s} executed by Party Nos. 5 & 6, then the said
Party Nos. 5 & 6 shail be solely responsible ta defend and/or
sertle such claims from their own independent resources and in

any evenr, the Party Nos, [ to 4 shall be kept compleicly

indemnified and harmless in this regard.
19, Thar the Pariy Nos. 5 & 6 undertake not te enter inio / te
Iefraland Pyt Ltd. g el

rent
giicoments, sale deed(s), gifi deed(s) or any other documents of

o _$N¥ Jurther agreements for sale, buyana  receipis,

smn!m nature with regard to property bearing No, 2-B. Goela
J-cmc Under Hill Road, Civil Lings, Dethi-i10054, comprising
(/ af #—er_hold land admeaswring 1800 square yards, or any part
R— *"Hrcrwj with any other third parties at any point of time in

futtre. The Party Nos, § & 6 further undertake not o sadl

Page 170r25  {-7v9

—True Copy

L T S
e

35



1%

CS{O8) No.416/2020
encumber, mortgage, transfer possession or create any other
third party interest of uny nature whatsoever with regard 1o
property bearing No. 2-B, Goela Lane. Under Hill Road, Civil
Lines. Delhi-110054, comprising of freehold land admeasuring

1800 square yards, or any part theregf.

20, That the Party Nos. 9 to 11 have clearly represented and
warranted that none of them have till date encumbered andror
created any other! further third party interests of any nature
whatsoever with regard to property bearing No. I-B, Gocla
Lane, Under Hill Road. Civil Lines. Dethi-110034, comprising
of freehold land admeasuring 1800 square yards or ary part
thereof with any other third parties on the hasis of above

referred Agreement(s) fo Sell dated 01.11.2017 and 25.0:4.2019
or otherwise. The Party Nos. 9 to |1 have further cleark
represemed and warranted that song of them have 1l deate
entered into or exeouted any other agreemeiis for sale, bayana
receipts oF any other documents of similar nature with regard
1o property pearing No. 2-B. Guela Lane, Lnder Hill Road,
Civil  Lines, Delhi-110054,  comprising of freehold land
admeasuring 1800 square yards, or any part thereof with am

nther third pavtics on the basis of above referred Agrechicn

10 Seli dated 05.10.2017 and 25.04.2019 or atherwise

Vel RS b Nos 9 1o 11 undertake that if any thind
‘W%ﬂrtyﬁﬂ) makes wy clain(si with regard 10 properly bearing
No. X-B. Gocla Lane, Under Iiilt Road, Cwil Lincs, Dethi-
Lo #(34154 comprismyg uf freehold landd admcasuring 1500 squdre
anet w W . AIRds, or any purl thereut, on the busis of uny acifs) conmitied

-
S
.il‘gﬂwnd-ur e ddacumentix) executed by Party Nos. Yo T1 then

we ! na

o M said Party Nos Vo i1 shall be sole

T g AR !

v responsible to defend
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and,or settle such claims from their own independent resources

and in any event, the Party Nos. I to 4 shall be kept completely
indemnified and harmless in this regard.

o]

s

That the Party Nos. 9 to 11 undertake not to enter inio / execule
any agreemenls for sale, bayana receipts, rent agreements or
any other documents of similar nature with regard lo properly
hearing No. 2-B, Goela Lane, Under Hill Road, Civil Lines,
Delfii-1 10054, comprising of freehold land admeasuring 1800

square yards, or any part thereof with any other third parties at

any point of time in future The Party Nos. 9 1o 11 Jurther

undertake not to encumber or create ary other third parly

interest of any nature whatsoever with regard o property

bearing No. 2-B, Goela Lane, Under Hill Road, Civil Lines,

Delhil 10034, comprising of freehold land admegsuring 1800

sguare yards, or any part thereof.

23, That the Parry Nos.7 & 8 admit and acknowledge that the

property bearing No. 2-B, Goela Lane, Under Hill Road, Civil

Lines. Delhil 10034, comprising of freehold land admeasiring
180

0 square yards is the self-uequired properly of the Party No

5 pamely Mrs. Kusum Gupta and the said Civil Lines property

iz not an HUF ‘fancestralt joint fumily property. The Party Nos.
smwmvﬂk\“fm“mm% 8 further admit and ackneneledpe that nane of them have

WS gny right, title, concern or inlerest in properiy be
- Mﬂ?\sﬂdé ;e pert

arihg No. 2-8
Goela Lane

Under Hili Raad. Civil Lines. Delhi-110034,

comprising of freehold land admeasuring IS0 square vards. or

P
Rt es® &y part thereof, of any natire whaisoever The Party Nos. 7 &
wﬂ)‘\- -

\‘«-,/wl “\':‘qu'rhcr represent und assure that none of them have till date
el L
_”‘,,.encumiwrcd and’or created any ather third parry interests of

any nanire whatsoever with regard o properly bearing No. 2-

(V/ Fagy 19 of 25 $ -
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B, Goela Lane, Under Hill Road Civil Lines, Deihi-110054,

comprising of freehold Jang admegsuring |
any part thereof. Party Nos.
cl

800 square vards. or

" & &8 undertake not 1o make any

aims of any natwe whasoever with regard to properny

bearing No. 2-B, Goelg Lane, Under Hill Road Civil Lines,
Delhi-110054, comprising of frechold land admeasuring 1500
Square yards, or any part thereo, at any point of time #n funire
also.

24, That all the parties hereto admit and acknowledge that to bring
about a quietus to the pendency of disputes with regard 1o rival
claims pending between the partics and also 1o put a quictus 1o
pendency of litigation(s), the parties have entered into the
present Settlement Agreement.

That the parties hereto admit and acknowledge that keeping in

(Y
L

view the rival claims of the pariies herele and further kecping
in view the pendency of litigation(s) between the parties hereio
and still further keeping in view the prevalent extremety poor
real estate morket conditions on atcount of outhreak of Covid-
19 in India and most other parts of the world twhich Covid-19
has already been declared as a pandemic by World liealth
Organization) and all ather prevailing circumstances: the terms

] ngﬁgollabomrion have been mutually, amicably and voluntarify
S ) greed upor benveen the Partv No. ] hevein ay Builder
M@?wioper and the Party No 5 as Owner ol propern bearing

No. 2-8. Goela Lane, Under Hill Road il Lines. Delhi

o e T () -FI0034. comprising uf frechold fund audnie
11 e

- Jon

astring 186G square

ards. so st arrve at a te-time seitfement
ant® . .

26a That the PIFIieS Gereto adndr and acknewledee that the rotul

MORCIANY consideranon aniouss prnable by the Party No | g,

X Page 24 o1 25
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CS(0S) No.416/2020

the Party No. 3 has been mutually and volumtarily agreed
hetween the parties hereto after due deliberations, negotiations
etc. and keeping in view each and every relevant factor and the
quantification of this total monetary consideration aniount
would never be called into question by the parties hereto on any
grownd whatsoever at any point of time in future.

7. That the Party No. § undertakes that even after execution and
registration of an Irrevocable General Power of Attorney in
favour of Dircctor(s) Nomineefs)/ Authorized Representative(s]
of the Party No. 1 as mentioned aforesaid. the Parly No. § shall

also forthwith execulc any further dociment(s)/ deed(s), if

required by the Party No. | as per its sole discretion, Jor

affecting a compleie transfer of the allocation of the Party No.

I as mentioned in Clause No. 7 hercinabove in the said Civil

Lines property i.C property bearing No. 2-B, Goela Lane,

Under Hill Road, Civil Lines, Delhi-110034, comprising of
frechold Jand admeasuring | 800 square yards, in favonr of the

prospective purchaser(s) oF the Parry Ne. | and also io enable

ihe Party No | to have and 10 hold a clear and marketable tide

with regard 1o the said allocation of the Party No. 1 in the said
g‘-\\[makhdﬁla“d M(-‘ﬁ}fj Lines property, without seaking/ claiming any further sale

L AM/’ ideration amount or money

e

a8, That the Party No. § admits and ackrowledges that i hereh)
formally granis gives jts formal No-Objection in respect of ey
application o be forthwith made by the Party No 1 ax Builder?

Go¥ . o) T .
‘o b T “Ppveloper of the said Civil Lines property i ¢ property bearing

c.-,@\“““ ex3 7
Yoo T2 Goelu Lane, Under [ Road. Civil Lines, Delhi-
N

L BT L .
e o 054, comprising of frechold land admeasuring 1800 square

Wit U‘“"d '

vards, Jor graat of the sanctioned building plantsi by the

V’ngc H of 35
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Municipal - Corporation of Delhir North Dely Municipal
Corporation.

That the parties hererg admit and acknowledge that the dues of
Property Tax, Electricity Charges and Water Charges in
respect of the said Civil Lines property ie. property bearing
No. 2-B, Guela Lane, Under Hill Road. Civil Lines. Delhi-

110654, comprising of frechold lund admeasuring 1800 squure
Vards, 1ill the handing over of actual and vacant possession 1o
the Party No. | afier clearance of dues of Religare Housing
Development Finance Corporation Limited, shall be paid and
borne by the Party No. 5. However, thereafter, such dues shall
be paid hy the individual parties as per their allocation in the
said Civil Lines property i.e property bearing No. 2-B, Goela
Lane, Under Hill Roud, Civil Lines, Delhi-1 10034, comprising
of frechold land admeasuring 1800 square vavds. It is mode
clear that any liability towards pavment of income tax, capitl
gain, nferesi, penalty, etc.. as may arise or become duc
payable becawse of the transaction of collaboration of the said
Civil Lines properly or because of the transaction wirh regard

1o Satyawati Colom, property shall be individually and directly
paid’ borne by the respective partviies) upon whom such
demand of income tax, capital gain, interyst, penalty cte s
rensed, direcily 1o the concerned deprarimentys, authorityies ),
elieding but not livirteed 1o the Income Tax Departmeny Stamp

B A),trr_r charges pavahle, it am: fowards dresving up of formal

V)
dwb.-mm P S i
at veree sheel in C8 (05) No 416 2020 shali by puid borne by
~ 4ard B }
e o rge respective pariyies i [_—
¢,.m-:“‘"‘-‘ 3‘;"“ fel pariyiws) as per ther FESPECHVE Crtitlomon
3 ot S vador the present Sutileme -
sl " SULHCment Agreeme
ak At té Jreekent.

—
—
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30, That true copy of the Master Data of the Party No.l as
available on the website of Ministry of Corporaie Affairs is
annexed herewith us Annexure-M3. True copy of the PAN Card
of Party No.1 is annexed herewith as Annexure-M6. True Copy

of the Board Resolution dated 05.12.2020 passed by the Board
of Directors of the Party No.l in favour of Mr. Lokesh Kr
Gupta is annexed herewith as Annexure-M7. True Copy of the
Aadhar Card of Mr. Lokesh Kr Gupia being the Direcior

Authorized Representative of the Party No.i is annexed

True Copy of the PAN Card of the
Anmexwre-M9. True Copy of

herewith as Annexure-M8.
Party No. 2 is annexed herewith as
the dadhar Card of the Parly Np. 21s 4
vii0. True Copy of the PAN Card of the Party No. 3

Annexure-:
is annexed herewith as Annexure-M11. True Copy of the

Aadhar Card of the P
Annexure-M12. True Copy

nnexed herewith as

orty No. 3 B anmexed herewith as
of the PAN Card of the Party No. 4
Annexure-M13. True Copy of the

is annexed hevewith as
No. 4 is amvexed herewith as

i
radhar Card of the Porty

ApmextreM14. True Copy of the PAN Card of the Party No. 5 is

annexed herewith as Annesure-M1 5. True Copy of the Aadhar
(L*é,i,-d of the Party No. § is annexed herewith as Annexure-MI6,
WWIWM D . .
y True Copy of the PAN Card of the Party Ne. 6 is amexed
=
ﬂk . M-}gu-im as Annexure-M1 7. True Copy of the Aadhar Card of
e Party Ng 6 is annexed herewith as Amnexwree-MI18 True
v oof the PAN Card of 1 ' No. T
- . l'_'."ﬁ.ﬂ- . . j' he Party No. 7 s annexvd herowith
P / ":‘,;.,’lnnc-wrc-.\!.“! Trie Copy of the Aadhar Card of the Parry
N Ty 7 s meved Torewi
Y 5 g 50 ! ."'l'l' Al XU b 3
e M‘;‘; o herewith as Annexure-Af20. True Copy of the
e PAN Card of the Purty No. 8 s
) anuexed herewith as

Rt 'g,v"
Ann?xul‘n:uu;’f True C(}p\' of the Aadhar Card Ofﬂ'ré‘ Party N
] Ty Yo,
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8 is annexed herewith ay Annexure-M22. True Copy of the PAN
Card of the Party No. 9 is annexed herewith as Annexure-M23
True Copy of the Aadhar Card of the Party No. 9 is annexed
herewith as Annexure-M24. True Copy of the PAN Card of the
Party No. 10 is annexed herewith as Annexure-M25. True Copy
of the Aadhar Card of the Party No. 10 is annexed herewith as
Annexure-M26. True Copy of the PAN Card of the Party No. 1
is annexed herewith as Annexure-M27. True Copy of the
Aadhar Card of the Party No. 11 is annexed herewith as
Annexure-M28.

31, That all the parties hereto have entered into the prescnl
Settlement Agreement with their own free will and volition,
without any force, pressure, coercion or undue influence. The
parties hereto further wndertake to abide by each and every
term of the present Settlement Agreement and rot to violate the
same under any circumstances.

32. That all the aforesaid parties to this Settlenient Agreement
assure that they will not initiate any other and’ or further
fitigation(s), civil and/ or criminal, against each other at any
point of time as all their inter-se claims have been fully and

me‘a““m Lff’nal!v seftled.

Mi} Thaf all the oforesaid parties 1o the presenr Scttlement
Agrccmem asstire that they shall be personally present and
make appropriate statement(s) before the coneerned cowriis) us

u.-“o‘c'and when required for giving full effect to the terms of the

w
&“‘6 /?J‘F" psent settlemeni agreement.
. WA

- nﬂ: o 3,,( =il the partics also agree, undersiand and acknowledge that in
w i

*
-t

e

o case any of the party(iesi commit any defauldt in performing his

her/ their part of the obligations as contained in the preserit

yi‘age 24 0f 15 {' Y4
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Setlement Agreement then the defaulting party(ies) shall be
held to be in contempt, Besides this, the non-defaulting
party(ies) shall be entitled io enforce r‘he terms and conditions
as contained in the present Settlement A greement by taking ouf
execution proceedings hefore the court of law at the cost. risk
and consequence(s) of the defaulting party(ies).

35 That the parties hereby agree that in view of the present

Seftlement Agreement having been arrived at benween the

parties hereto, the Party No. I shall be entitled 1o seck and proy

for refund of entire court fee paid on the plaint of CS(0S) No.

416/2020 titled as “Mjs. Shri Vinayak Infraland Pvi. Ltd. &

Ors. Vs. Mrs, Kusum Gupta & Ors.” in terms of Section 16 of
the Court Fees Act, 1870,

36.  That the parties hercby agree that they shali jointly pray 1o the
Ton'ble High Court of Delhi for decrecing /disposing off the
C5(0S) No.416/2020 titled as “Mis. Shri Vinayak Infraland
Pyt Lid & Ors. Vs, Mrs. Kusum Gupta &Ors.”, in terms of the

present Seftlement A greement.”

Given under the hand and seal of How'ble Mr. Justice

1.N. Patel, Chief Justice of the High Court of Delhi at New Delhi,

A

.
DEPUTY REGISTRAR (0)
St Vinayak Infraland Pvt. Lid,

this the 047 day of January, 2021.

P AV G o
.,«mﬂﬁsed Sign. P 7 8 )
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B i .W E:FNESS WIEREQF : the parties hercto have
i:li;l‘lcd this *SETTLEMENT" on the day, month and year first
bove written, in the presence of the following witnesses.

WITNESSES -

STGRl ey
VIAGDISH CHANDER 80 SH.
MATHURA DUTT R/O H.NO.BS,
GALITNO 1T B-BLOCK, BABA
COLONY, BURARL, DELHI-110084
A CNO 4395 6784 0492

Shri Vinayak Iﬂfraland Pvt. Lid.

Buthorised Sian.

SHRIVINAYAR INFRALANG PVT.LTD.

| AL THIORIZEDN REPRESENTATEVE)
i VR AREN KUNAKY
e b

2 NIRMAL KUMAR $/0 SH.
BRAHAM PRAKASTER/O 1/1513
KASHIMER] GATE DELTIL- 10006
ALCNO. 60369 1623 0183

mail=svilhomes@ gmaif.com
m.no. 9999990189
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Had Part SOAHU) GOy L
ALERTTRIN JAGDISE CHANDER,  NRMAL KL MAR
{ertificate (Section 6)

acdmaaon YoubeS2e e Book Nool Vol Mo 8,773

vrage 120 b I68 on this date 12/ 1174121 17:32:44 day  Frida
aand et thumih impressions has have been takeu in my presence.

Sub Registrir
Sub Registrar |
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8B RELIGARE | [SK5/))

IYATE st 27

"t

“ab S dies Tettor & relaen of oranad proparty decments s lsan A7c no- XMHDENGOD0T0847 { AT ID

52178%)

Prrar Customaey,
i referemoe fevenr Laan A0 wo - YMITDPNGOO010847 { APP 11 - R24785), Wo coniirm Lhat the sand Loan oo
seribes has been cused my il and e dues ane aulslamimg i favor ol Religare Housing UFevelopment linance
Comporation Tid We are releasing, the properiy related dosuments af property address, PLOT NG 2 BGOIEA
LANT UNDIR HILL ROAD CIVIL TINES DELHL as per the bist e tosed hindly acknowladge e revenpt of T

hRHTN

| SRANO,

TITLE DOCUMENTS

TORIGINAL SALE DEED DATED 2172010 EXECUTED BETWEEN MRS, SADHANA
GUPTA, MR, YOGESH PRAKASH & MR. VIVEK GUPTA AS VENDOR ARD MRS
KLSUM GUPTA AS VENDEE IN RESPECT OF UNDIVIDED LAND MEASURING 1000 5Q
Y5, TOTAL LAND MEASURING 1800 $Q. YRS, PROPERTY BEARING MC NO2 (OLT)

] 2-B NLW, SITUATED AT GOLLA LANE, UNDER HILL ROAD, CIVIL LINES, DELHL |

ra

ORIGINAL SALE DEED DATED 31.08.2010 DOC NO; 8769

3 CORIGINAL SALE DEED DA 111 23.07.1996 DOC NO: 5827

! ORIGINAIL SALE DEED DATELD 23.07.1996 DOC NO: 5828

i ORIGINAL SALE DEED DATED 23.07.1996 DOC NO: 5628

b ORICINAL SALE DEFD DATED 23.07.1996 DOC NO: 5330

ORIGINAL SALE DERD DATLD 30.09.2006 OC NO: 6679

8 ORIGINAL SALE DERD DATFD 05.07.2086 2QC NO: 4951

9 ORIGINAL SALE DEED DATED 04.05.2006 DOC NO: 3468

10 ORIGINAL MUTATION LETTER DATED 13.07.1996

11 ORIGINAL DEED OF CONVEYANCE DATED 30.03.1959

12 ORIGINAL SALF DEED DATEIY 04.05.2006 DOC NO, 3471

AFISH GAUR

13 ORIGINAT SATF DEED DATEI 13.01.2009 DOC NO: 7212

| {61228}
__| MANAGER

11 ORIGINA] SALE DEED DATLD 13.0L.2009 DOC KO 7213

15 ORIGINAL MORTGAGF DIFD PPATFI 05.01.2011 DOC NO: 190

lo  ORIGINALSALE DEED DATED 04.05 2006 DOC M O:

17 ORIGINAT SALE DEED DATED 04.05.2006 DOC NO:

367

1470

1% ORIGINAT SALL DFED DATID 04 05.2006 DOC NO:

1 ORIGINAL SATE DFED AT 2307 1996 DOC NO:

ooy srpenalion Laentisd

True .Co.p}{:
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ORIGINAL MUTATION TELTVR DAL 17.07.1997

4

L M ORIGINAL SALL DEEL DA TFI 23071996 DO N0, 5329

ORIGINAL SALE DEED DATFD 23071996 1OC N0 5824

L

[

P ORIGINAL SALE DEED DA1ED 23071936 DOC NO: 5823
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e hs ation we hay e addressed all s our quesies salislaviath
Yo ansuie L o of oue best services abways

Ahanbing You,

Religare Heusing Development Finance Corporation Lid.
Ao HAR!ISH GAUR
T

3 {61228)
Authorized Signatory NANAGER

Loy know: more about us, please visit eur website-wivsv.religarehemeloans.com.
in case ot wny loan related queries please fecl iree 1o rean b us Birough any at the tolliss mg et
I Callusar 1860 266 4111 or eatarl a1 customerseivias refigars Lom
2
Seator-125, Noida, UP-201301
3 8MS- LOANS L0 575758
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By Speed Post
Most Urgent
NGT Matter

DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF
DELHTI)

5" FLOOR, ISBT BUILDING, KASHMERE GATE,
DELHI-110006
Visit us at: http://dpcc.delhigovt.nic.in

F. No. DPCC/CMC-VLI/O.A. No. 297/2023/NGT/2484-88
Date: 11.12.2023

Subject: Show Cause Notice for Imposition of EDC-reg

Whereas, direction under section 5 of the Environment
(Protection) Act. 1986 was issued on 18.05.2010 which
prescribes that “No person, group, authority. association or
institution shall draw ground water through bore-well or tube-
well (both new as well as existing and drawing ground water
without permission of Central Ground Water Authority) for
domestic. commercial, agricultural and or industrial uses without
the prior permission of the “Competent Authority™ that is to say,
the Delhi Jal Board or the New Delhi Municipal Council.,

And whereas. the Hon'ble National Green Tribunal in OA No.
25/2019 (Abdul Farukh Vs Govt of NCT of Delhi) w.r.t. illegal
extraction of ground water has issued number of direction. The
Chief Secretary, GNCTD in the meeting dated 15.11.2019 has
directed DPCC in levy of Environmental Damage Compensation

upon owners of illegal bore wells.

True Copy
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And whereas, on the direction passed by the Hon'ble Green
Tribunal in OA No. 685/2019 title as “Rakesh Kumar vs Govt of
NCT of Delhi”, the Chief Secretary. Delhi has taken a meeting
on 12.06.2020 and prepared a SOP titled as “Regulation of
extraction of ground water, closure, prohibition of illegal
activities relating to use of borewells/ tubewells™. As per SOP
DPCC is required to levy Environmental Damage Compensation

upon owners of illegal bore wells.

And whereas. as per DIB letter dated 08.02.2023, 03 nos. of
illegal borewell were found at 2B, Goela Lane, Under Hill Road,
Civil Lines, Delhi-110054 (the addressee unit).

And whereas, an order on 06.10.2023 has passed by Hon’ble
NGT in O.A. No. 297/2023 titled as "Nakul Kapoor Vs. DPCC &
Ors.” regarding illegal bore well at 2B, Goela Lane, Under Hill
Road. Civil Lines, Delhi-110054.

And whereas, in view of Hon’ble NGT directions/orders, in
compliance of stipulated guidelines of CPCB and as per DPCC
circular dated 09.07.2023 vide letter no. DPCC/MS/OA No.
25/2020/270. it has now been decided to levy an Interim
Environmental Compensation (EC) of Rs. 90,000/- (Rs. Ninety
Thousand Only) i.e. Rs. 30,000/- for each borewell for extracting
groundwater for domestic usage illegally without having
permission from Competent Authority and you are liable to pay
in the form of DD in favour of “DELHI POLLUTION
CONTROL COMMITTEE” on the addressee on account of
extraction of ground water for domestic usage without

permission from Competent Authority.

True Copy
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By way of this notice, you are hereby directed to call upon to
show cause, as to why the above said Environmental
Compensation should not be imposed. The reply, if any, should
reach to this office within 15 days from the date of issue of this
notice. In case of failure, it will be presumed that the addressee
has nothing to say in this regard and the aforementioned EC will

be imposed without any further reference.

This is being issued as per the approval of Competent Authority
in DPCC.

Sd/-
SEE, CMC-VII

To,

M/s Owner/Occupier.

2B, Goela Lane, Under Hill Road.
Civil Lines, Delhi-110054

Copy to:-

1. The District Magistrate (Central) 14. Darva Ganj. New
Delhi-110002.

2. The Sub Divisional Magistrate (Civil Lines), Central
District, Office of SDM Civil Lines. NDPL Office
Building, Near Panchayat Bhawan, Burari, Delhi-110084.

3. The Chief Executive Officer, Delhi Jal Board, Varunalaya,
Phase-11, Jhandewalan. New Delhi-110055.

4. Master File (CMC-VII).

True Copy
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LHI POLL JTIOR DONTROA COATMITTER

f,
s U_'i;,ﬂml-_\ﬂ OF R IHORUENT
Delhi pollution Contenl Committed GLYT 1;\#-;&!*';&_1-
11 T F1LGA naromc
N Fleor 1SBT Building, Kashmers Gole A IESE BATE, DELHI10,02

ﬂ&ﬂ’ll 110006

fef . DPOC/CME-VINELA. No, 297/2023/NGT/2023/ 2434 a4 Dated; 15.04.2074

subject — Subinission of DD 503 669 Dt 35.04. 2004 R.. 90000

Sit,

28, Guela Lane, Unsder #ill Road,
a0 No, 503665 DL 15.04.2024
ate, New Delhi- 1i00UG

This is 2 infnem you thal | Cwner of M/s Cramar)/Occupier,
Civil Lines, Delhi - 110854, And | have submitted B ICICH Bank,
Rs, 000G, 1A faveur of Lethi Polution Co rirol Commiites, Kashmer: &

f/z’l,, e

-ﬂ;h!rking “I’W

sh. Nagender 5/o L1. 5h, Mushafir Mahto,
M.No. 6-B/1, Under Hill Road, Clwll Lines,

De/hi-110053

True Copy
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To,

Delhi Pollution Control Committee
6'" Floor ISBT Building, Kashmere Gate
Delhi-110006

Ref:-DPCC/CMC-VIL/O.A. No. 297/2023/NGT/2023/2484-88
Dated: 15.04.2024

Subject:- Submission of DD 503669 Dt 15.04.2024 Rs. 90000
Sir,

This is to mform you that 1 Owner of M/s Owner/
Occupier, 2B, Goela Lane. Under Hill Road, Civil Lines, Delhi-
110054. And I have submitted DD ICICI Bank. DD No. 503669
Dt. 15.04.2024 Rs. 90000 in favour of Delhi Pollution Control
Committee, Kashmere Gate, New Delhi-110006.

Sd/-
Thanking You

Sh. Nagender S/o Lt. Sh. Mushafir Mahto,

H. No. 6-B/1., Under Hill Road. Civil Lines,
Delhi-110053

True Copy
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TRUE TYPED COPY

A/CPAYEE ONLY Drawee Branch DATE 15-04-2024
1CICI Bank (6625) DELHI SPBR MISSION
DD No. 503669

ON DEMAND PAY ****DELHI POLLUTION CONTROL
COMMITTEE*##*###xx kst OR ORDER

RUPLES: NINETY THOUSAND Only

Rs. 90,000.00
FOR VALUE RECEIVED

Purchaser Name: SHRI VINAYAK INFRA LAND PVT LTD

6625DDCENPAY
DELHI SPBR MISSION HOSPIT  Sd/- 90036225 Sd/- 145001
Issuing Branch Authorised Signatory

503669  000229000: 006625 16

True Copy
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GOV E O3 SNOT 00 i
CRFR RO 235 THED SNYRE BAIVINIDOONAS NEREIINTIA LY (1 1ViE 3 INES)
WEEASNTHA SO A0, €31 1y NI BT DING
BEOROANE, D 1 soons

FNOVSDNIC L NS T/ 2834 DATH & o A
Suby Joint mspacimn rvport regarding scaling of borew 2iis g H'I,fmc‘!d
Loane, Undder 38U Haed, Civib §daes, el ) 1005,

LAY

113 ST ST T of 1
waer dated 61020 nnd G}
R I i~ L T 13 {h\ & ¥ i

Tl Boad, £ ival §oin

1 bl

it
1020213

ithonal Lireen | ribunal, New | elhi
i the matter of MNakul Kapoor Va
Vo, 29772023 the propeny No. 28, Goela Lane, Under
was inspected by the then SDM My Meena Tyag) and

were  found running which  were
o sealing memo 15 aitached)

2 tliegal borewells

. waledd  on
FE.2023.(( OPy

Whereas Delhi Pollution Contrel Commitice has (ssued show cause
wtece date 11.12

U213 fer umpesing BEovionmental  Compensation of
R 800000 Lo Rs 30,000/ jor gach barewell for extmeting ground water
";..’tl‘[}

Whereas you have subrmitied Ry 90,0000~ m fvour of DPCC wide

ICICI Bank DD dated 13.04,2024 as per the copy of letter dated 15042024
addressed w DPCC provided by you to this office.

Whereas o joant inspection was again earmed out by thus office stall
with etk il Hourd st at 28, Goela | ase, Under Hill Road, Civil Lines,
Dielhi-1 10054 on 1204 20024 wod §1 was found that 01 barewell was dismuntle

by the owner/occupier and rest of 02 Nos of barewell were in working
condition which were sealed on 12.04.2024,

herefore you are directed 1o submit the explanation s 10 why the
borewells already seabed on 02.11.2023 has been tempered with seal and
again put to the working condition. Your explanation must teach this olfice
by 72042024 at 3 PM failing which it will he presumed that you have
nothing to say in the maner and an appropriate aciion which may include

criminal proceedings will be initiated against you.

MANI BHUSHN MALHOTRA
Shal (CIVIL LINES)

Copy lo-
e o & 1 . 2 '.".
Sh Nagender S/ Lu Sh, Musafir Mahto, (owner/occupier, 2B, Goela

Lane. Under Hill Road, Civil Lines) R/o H.No. 6B/1, Under Hill Road,
Civil Lines, Delhi-110053.

True Copy
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GOVT. OF NCT DELHI,
OFFICE OF THE SUB DIVISIONAL MAGISTRATE
(CIVIL LINES)
KHASRA NO-549, OLD NDPL BUILDING
BURARI, DELHI-110084

TRUE TYPED COPY

F. NO/SDM/CL/NGT/15/2024/1011 DATE: 20.04.2024

Sub: Jeint Inspection report regarding sealing of borewells
at 2B, Goela Lane, Under Hill Road, Civil Lines, Delhi-
110054,

Whereas in pursuance of Hon"ble National Green Tribunal,

New Delhi order dated 06.10.2023 and 01.11.2023 in the matter

of Nakul Kapoor Vs. DPCC & Ors. in OA No. 297/2023 the

property No. 2B, Goela Lane, Under Hill Road. Civil Lines, was
inspected by the then SDM Ms. Meena Tyagi and 02 illegal

borewells were found running which were sealed on 02.11.2023.

(Copy of sealing memo is attached)

Whereas Delhi Pollution Control Committee has issued
show cause notice date 11.12.2023 for imposing Environmental
Compensation of Rs. 90.000/- i.e. Rs. 30,000/ for each borewell

for extracting ground water illegally.

Whereas you have submitted Rs. 90.000/- in favour of
DPCC vide ICICI Bank DD dated 15.04.2024 as per the copy of
letter dated 15.04.2024 addressed to DPCC provided by you to
this office.

Whereas a joint inspection was again carried out by this
office staff with Delhi Jal Board staff at 2B, Goela Lane. Under
Hill Road, Civil Lines, Delhi-110054 on 12.04.2024 and it was

found that 01 borewell was dismantle by the owner/occupier and

True Copy



rest of 02 Nos of borewell were in working condition which were
scaled on 12.04.2024.

Therefore you are directed to submit the explanation as to
why the borewells already sealed on 02.11.2023 has been
tempered with seal and again put to the working condition. Your
explanation must reach this office by 22.04.2024 at 5 PM failing
which it will be presumed that you have nothing to say in the
matter and an appropriate action which may include criminal

proceedings will be initiated against you.

Sd/-
MANI BHUSHN MALHOTRA
SDM (CIVIL LINES)
Copy To:-

Sh. Nagender S/o Li. Sh. Musafir Mahto. (owner/occupier, 2B.
Goela Lane. Under Hill Road. Civil Lines) R/o H. No. 6B/1,
Under Hill Road, Civil Lines, Delhi-110033.

True Copy
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To,

SDM SIR
CIVIL LINES BURARI
DELHI 110084

DATE-22/04/2024

SUBJECT- REPLY OF NOTICE REGARDING BROKEN
SEAL, _OF SUMMERSIBLE PUMP_ (BORING) AND
PROPRETY SITUATED AT 2B GOELA LINE CIVIL
LINES DELHI - 110054

SIR,

MY NAME IS JITENDER SHARMA I WORK AT THE
ABOVE MENTIONED ADDRESS. SIR WE DO NOT KNOW
THE REASON OF BROKEN SEAL AS WE HAVE NOT
MADE ANY CHANGES IN THE SEAL. THERE MIGHT BE
ANY THIRD PERSON WHO HAD DONE THIS BECAUSE
THERE WAS NO GATE AT THE ABOVE MENTIONED
PROPERTY AND SOMEONE TRIED TO SEAL THE
SUMMERSIBLE (BORING) PARTS ETC

I ASSURE THAT WE HAVEN'T USED ANY
SUMMERSIBLE PUMP AND WE WILL NOT USE ANY
PUMP IN FUTURE IF ANYTHING LIKE THIS HAPPENS
AGAIN WE WILL TAKE FULL RESPONSIBILITY OF IT

THANK YOU
JITENDER SHARMA
Sd/-

31/24 Gali No-14
Bhajan Pura
9999996489

True Copy
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Gmall Chamber of Mr. Siddharth Arora <chamberofsa@gmail.com>

OA No. 297/ 2023, titled as "Nakul Kapoor Vs. Delhi Pollution Control Committee &
Ors.".

Chamber of Mr. Siddharth Arora <chamberofsa@gmail.com> Sun, May 12, 2024 at 3:21 PM
To: "arjun.anandandassociates@gmail.com” <arjun.anandandassociates@gmail.com>

REPLY - 11.05.2024 .pdt
Kind Attn:

Mr. Arjun Anand Adv. for the Applicant

Please find attached herewith the Reply dated 12.05.2024 on behalf of the Respondent No. 6 in OA No. 297/ 2023, titled
as "Nakul Kapoor Vs. Delhi Pollution Control Commitiee & Ors.".

Truly,

Chambers of Mr. Siddharth Arora, Advocate






